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BEFORE THE NATIONAL GREEN TRIBUNAL
(EASTERN ZONE BENCH, KOLKATA)
ORIGINAL APPLICATION No. 111 of 2024 /EZB

IN THE MATTER OF

Subhas Datta

...........

-Versus-

State of West Bengal and Others

.................... Respondents
AFFIDAVIT IN OPPOSITION FILED ON BEHALF OF THE RESPONDENT
NO. 10
INDEX
I——
Sl. Page No.
Particulars of documents Annexure

No.

1. Affidavit in Opposition | e |— O

2. | A copy of the Progress Report for the R10/1 kot -3
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Sl. Page No.

Particulars of documents Annexure

No.

month of April 2025 B

A copy of the MoU, Consent  to
3 Establish, Consent to Operate, and R10/2 bo— 59

other relevant permissions

A copy of the order issued by the
District land and Land Reforms 5,‘1’
= Officer, Darjeeling regarding R10/3

suspension of mining and crushing

activities of sand and aggregates

Filed by, _ 2
NS
A
. JAGRITI MISHRA
Advocate

For the Applicant Subhas Datta

Mob: 9015870870
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General Manager / PH-Sivol
IRCON INTERNATIONAL LIMIT
~L-Sivok-Rangpo New BG Rail Line Pro)
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wANIRUDDHA PRASAD SINC
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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE

AT KOLKATA

(Under Section 18 read with Section 14 and 15 of the National Green

Tribunal Act, 2010)

Original Application No. 11 1/2024/EZB

IN THE MATTER OF:

Subhas Datta
APPLICANT

VERSUS

State of West Bengal and Others
RESPONDENTS

Affidavit-in-Opposition filed on behalf of the Respondent Number 10 in

the above captioned case

1, Aniruddha Prasad Singh, son of Shri Motilal Singh aged about 53
years, By Faith Hindu, the General Manager/Project Head/Sivok-I with
the Respondent No. 10 IRCON International Limited), a Govt. of India
Undertaking having its registered address at Block C, 2nd Floor, PC
Mittal Bus Stand, Siliguri for Sivok-Rangpo project do hereby solemnly

affirm and say as follows:

1) That a copy of the above captioned matter was served upon me and I

have gone through the entire Petition and the ANNEXURES thereto.
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2) That [ am duly authorised by virtue of my official capacity to a:c(l%nd 1:‘.
the interest of the Respondent No. 10, its officers, servants and agents

before any Court of law. I am acquainted and conversant with the facts

and circumstances of the present case as I have direct control and I
supervise on a day-to-day basis the status of the Project and I have been
duly advised to traversed and dispute and deny all those allegations
brought in the Original Application No. 111 of 2024 which are not
specifically admitted by me and those which are the matter of record and

not specifically disputed by me.

That before adverting to the para-wise reply to the present Original
Application, it is incumbent to avert to the following Preliminary
Objections regarding the very maintainability of the Original Application

in its present form.
PRELIMINARY OBJECTIONS

1) That the present Original Application is bogus, fictitious, concocted
and moved with the mala fide intention to stall an ambitious railway
project which is of enormous public utility/significance, highly strategic,
an engineering marvel and a cause of envy for the alien enemy. It is not
out of place to mention here that several attempts have been made by

unscrupulous elements on one pretext or the other. The Hon'ble High

Court has previously refused any interim orders and spurned and
abnegated similar diabolical harangue couched with cavil verbose
vituperating and defiling a linear infrastructure project of National
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CON INTERNATIONAL LIMITED
cvox-Rangeo New BG Rail Line Projest

Thvsuyh,

NIRUDDRA PRASAD SINGH

gilerai Manager / PH-Sivok-1

a) b
¢ incongruous mix of finagle and

it

&/

|

immured belligerence fomented with som

controvertible avidity, the samec bet is now being played before this
Tribunal. It is thercfore humbly prayed that the present Original
Application may kindly be dismissed at threshold and in limine being
abuse of the process of law and having been moved with maligned and

motivated intentions.

2) That the present Application has not been moved bonafide and has
been moved with the sole intention of thwarting an infrastructure project
of national importance with some nefarious design and by raising
unsustainable question of law and therefore, the Petition shall be
dismissed at threshold without any further delay/opportunity to the

Applicant.

3) That the present Original Application No. 111 of 2024 under section
18 read with section 14 and section 15 of the National Green Tribunal
Act, 2010 is hit by the Doctrine of non-joinder of necessary party in as
much as the Ministry of Railways and the Northeast Frontier Railway,
being the original lessor and custodian of the subject land, are necessary
and proper parties to these proceedings. No adverse directions ought to
be passed by this Hon’ble Tribunal without giving the Ministry of
Railways/ Northeast Frontier Railway an opportunity of hearing and
without impleading it as a party respondent. IRCON being the
Respondent No. 10 prays that the Hon’ble Tribunal may consider this

submission in the interest of justice and fair adjudication. Therefore, the

resent Original Application is hi 1<joinde i
p gi pplica )l«(’by‘l;lml joinder of necessary parties.
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BRIEF FACTS AND PARA-WISE REPLY: 3

2)

1) IRCON International Limited ([/k/a Indian Railway Construction
Company Limited), the Respondent No. 10 in this Original
Application is a Government of India Undertaking and has been
entrusted with the nationally important linear infrastructure
project of Sivok-Rangpo new BG Railway Line. IRCON, as the
implementing agency, was granted leasehold rights over railway
land by the Northeast Frontier Railway (NFR) through a
Memorandum of Understanding dated 25.07.2022, specifically for
the establishment of infrastructure necessary for execution of the
said railway project, which includes the establishment of a stone

crushing unit for construction material. The said dedicated unit
was established with the specific purpose of aiding public
infrastructure work, and not for any commercial exploitation or
riverbed mining outside the scope of the project. The location of the
dedicated stone crushing unit is on railway-leased land, and its
operational requirement was integrally linked to the supply of

aggregates for tunnel and embankment construction.

The Sivok Rangpo new BG Railway Line project is one of the most
challenging projects in one of the most difficult terrains. The rail
link will pass through the steep terrain of the Kanchanjungha

mountain range foothills and the Tiesta river valley, where the

average steep is around 30 degrees. From a sea level clevation of

153.22 metre upto until the sea level elevation of 420.21 metre at
the Rangpo Station, the-project shall have 19 bridges and 14
g L

tunnels. / A

Sivol-Rangpo Nw BG R Loe Proc
Tonty
/4"‘6*“‘ Lhwﬂ.—-
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3) Although all other North-East states have been connecte
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Indian Railways network, Sikkim is still left out of the rail map. The

project has been undertaken as a measurc to improve connections

between Sikkim's north-eastern cities, which lie on the Chinese

border, and the rest of the India. In stage II and IIT of the project,

the Rail line shall extend upto the Chinese border at Nathula and

shall give all weather connectivity to the entire region which is now
dependent on a single road. The total length of the Project in its
Stage 1 is 44.98 Kms. The line's 41.55 km falls in the state of West
Bengal, while 3.41 km falls in Sikkim. The project is a state-of-the-
art project under the "Make in India” initiative and the project is a
green project taking care of the wildlife, flora and the fauna. Out of
the total length of 44.98 Kms, the project hardly would touch the
surface soil with its 19 bridges and 14 tunnels covering 38.55 kms
(i.e. more than 85% of the length covered by tunnels alone). There
had been some delays here and there and the Respondent No. 10
was given working permission only in June 2019. Since then,
works have been taken up in the available land by Respondent No.
10. Out of a total of 14 tunnels (38.55 kilometres long), works have

been taken up on 12 tunnels and the work in these tunnels are

near completion.

A copy of the Progress Report for the month of April 2025 is
ANNEXED herewith and MARKED as ANNEXURE R10/1

Although the project has not been tagged as a strategic Defence
project, the Rail-line shall give all weather, unhindered and swift
connectivity boosting the economy of the State of Sikkim and ease

of movement to its nativg_es a.nc;\tou-x:i_%. It shall also be used for
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) IRCON, as the implementing ngency,
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Sivok:Rangpo New BG Rail Line Project

General Manager | PH-Sivok-1
'Tkvwal-
00&‘

< IRCON INTERNATIONAL LIMITED

-
-

- 1 g - - . e -
other strategic purposes and is being conatructed to meet the

pending demands of natives, tourists and ancillary strategic needs.

waa granted leaschold rights
rontier Railway (NFR) through

over railway land by the Northeast F
.07.2022, specifically

3 = e
a Memorandum of Understanding dated 25

for the establishment of infrastructurc necessary for execution of

which includes the establishment of a

the said railway project,
It is respectfully

stone crushing unit for construction material.
submitted that IRCON, in discharge of its duties as a Central

Government PSU, sclected contractors and agencies through a

n turn operated under valid

transparent tendering process, who i
The relevant

environmental and administrative permissions.

permissions include No Objection Certificates issued by the Chief
Conservator of Forests (Wildlife North), valid Trade Licenses,
Consent to Establish and Consent to Operate under the Air and

Water Acts, and local body approvals.

A copy of the MoU, Consent to Establish, Consent to Operate, and
other relevant permissions are all collectively ANNEXED and

MARKED as ANNEXURE R10/2.

It is submitted that the crushing unit was established after
obtaining all requisite statutory approvals and has consistently
adhered to regulatory guidelines. In response to the observations
made by the Joint Committee during its site inspection, it is
informed that the unit promptly undertook rectificatory measures,
including installation of green screen, covering of crushers and
conveyors, installation of __rcgular water sprinkling systems, and

- -
development o ﬁeta]lg_cl_ro_gﬁ%“fqr dust suppression. It is pertinent
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NIRUDDHA PRASAD SIN(
General Manager / PH-Sivo

ZIRCON INTERNATIONAL LIMIT

Da
-

fvek-Rangpo New 5G Ral Line Pro

to note that, in accordance with the Standard Envirorﬁ’nc

Conditions for Sand Mining and the Sustainable Sand
Management Guidelines, 2016 ijssued by the Ministry of
Environment, Forest and Climate Change (MoEF&CC), a general
prohibition on all riverbed mining and crushing operations is
imposed across West Bengal, including Darjeeling District, during
the monsoon season. Consequently, operations at the crushing

unit were suspended with effect from 01.07.2024, and only
orted to

d that

previously crushed aggregates were being lifted and transp
the project site. During this period, IRCON was duly informe
several dust control and mechanical devices had been sent for
routine maintenance or repair, and hence, were not present on-site
at the time of the inspection dated 26.07.2024. This temporary
non-operation and removal of pollution control equipment must
therefore be viewed in the context of lawful compliance with the

seasonal environmental restrictions, rather than as evidence of

regulatory breach or negligence.

A copy of the order issued by the District Land and Land Reforms
Officer, Darjeeling regarding suspension of mining and crushing

activities of sand and aggregates is ANNEXED herewith and
MARKED as ANNEXURE R10/2

7) The said dedicated unit was established with the specific purpose
of aiding public infrastructure work, and not for any commercial
exploitation or riverbed mining outside the scope of the project. The
location of the unit is on railway-leased land, and its operational

requirement was integrally linked to the supply of aggregates for

tunnel and embankment construction. The crushing unit was set

627
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compliant with the applicable statutory norms. In respon
its site

Joint Committec during

by the
were promptly

observations madc

inspection, necessary —corrective measures
i i ing conveyors

undertaken, such as installing green screen, COVEring v
water sprinkling, and

and crushers, implementing regular
developing metalled roads to minimize dust emissions. It is
pertinent to note that, in line with the S
Sand Mining and the

issued by the Ministry of
Environment, Forest and Climate Change (MoEF&CC), a general
d crushing activities
arjeeling District—
operations at the
only pre-

tandard Environmental
Conditions for Sustainable Sand
Management Guidelines, 2016

ban is imposed on riverbed mining an
throughout West Bengal—including the D
during the monsoon season. Accordingly,
crushing unit were suspended from 01.07.2024, with
crushed aggregates being transported to the project site. IRCON
was informed that, during this period, several dust suppression
and mechanical devices had been sent for maintenance or repairs,
which explains their absence during the inspection on 26.07.2024.
Therefore, the temporary cessation of operations and unavailability

of equipment must be viewed in the context of mandated seasonal

compliance rather than as an instance of environmental non-

compliance or negligence.

8) IRCON submits that the methodology adopted by the inspection
team to determine the location of the unit within the Eco-Sensitive
Zone (ESZ) lacks clarity and scientific precision. The geo-
coordinates used have not been transparently disclosed, and

IRCON’s position is that the unit lies outside the boundary of the

628
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9)

That the Statements made in para
true to the best of my knowledge and belief. The statements made in para
1 to 9 of the above have been drafted by my Counsel under my
instructions and upon him explaining to me the nuances of law which I
believe to be true as explained. The statements made in para 1 to 9 above

are true to the best of my knowledge and belief. The statements made

the statements made in par g(j'":a*n
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effect. Fur

notification cannot be applicd with retrospective
ed with national infrastructurc are among the
g7 notification (Item 18/19).

strict adherence to

activities associnl

permissible categories under the D

IRCON reiterates that it has operated

lines under the Wildlife (Protection
and has relicd on approv

uthorities.

in
guide ) Act, 1972, and the
MoEF&CC notifications, als and NOCs
granted by competent state and forest a

entioned premises and the documents
the Applicant is not

pondent No. 10

In view of the above-m

annexed with this Affidavit in Opposition,

R as prayed for and the Res

entitled to any PRAYE
n needs to be

submits that the present Original Applicatio
dismissed and in limine. The Original Application
th some incongruous mix of uncon
e of facts with documents and provis

The Original Application cannot
d latches;

has created a

camouflage wi nected and
unrelated bundl ions of law
which does not sync together well.
be entertained in its present form being hit by delay an
barred by Statutory Limitation; misjoinder of necessary party; lack

of cause of action; and, needs to be dismissed at threshold and in

limine.

above are all true and correct to the best of my knowledge and belief and
d 6~are all matter or records Some of
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w
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1 to 3 of the Preliminary Objection are
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the contents in reply to Prayer for dismissal of the Original Application

are my humble submissions before this Tribunal.

)iy ANIRUDDHA PRASAD SIN
d)—ﬂ—emoral Manager / PH-SIvoE-':
IRCO)"' 'NTERNATIONAL LIMITED

Prepared in my office Dcponent is krit¥eNT (9 Mew BC Rail Line Project
\
syl "
dvocate Clerk to

All Annexure are legible

vocate

Solemnly affirmed before me

On 26th day of May 2025

Solemnly affirmed before me

on p-gpor identification
A&Q\A—

Amal K umar Sarkar, NOTAR®
Govt. of W.B., Jalpaiguri
Rend. 73107

72 6 MAY TR}
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| | IRCON IN'I'I{[IN/\'I‘I()N/\L 1.1
(A Govt of Inddim inetertaking)
mg ot Conalrur finn evnpnry B -
pDated: 20 05. 2025

ter ettt Foorgioesee

An

No IRCON204G/Sivok-Rangpo/Sintun & rroareans! © 700

The Chief Administrative Officor/Con-l
Office of the General Mannger Construction
Northeast Fronticr Raihvay

¢s of tha work for

Malgaon
Gunvahati

ub: - Construction of Sivok-Rangpo New Railway Line Project- Progre

s
month of Apnl '2025.

Respected Sir,

1.0 PRQCRESS
- JUNNELS:
) is completed upto 307

882 m Tunnel Lining has been achieved during the month of Apri
th of April-2025. Cumulative
ed upto 30" April, 2025.

[-2025. Cumulative Tunnel
April, 2025.
Tunnel

0]

Lining 29528 m out of total 38646 m. (76.41%
(u) 127 m Tunnel Mining has been achieved during the mon
Mining 37163 m out of total 38646 m. (96.16%) is complet

. ADITS:
Mining of all the Adits has been completed. 218.2 m Adit Lining has been achieved during the
month of April-2025. Cumulative Adit Lining 1888.2 m is completed upto 30" April, 2025.

(M

- MAJORBRIDGES:

(i) Eight (08) Major Bridges out of total Thirteen (13) Major Bridges have been completed
Substructure of Four (04) Major Bridges out of balance Five (05) Major Bridgers]. ha'g;:p teaee:er{

completed upto 30™ April, 2025.
Super-Structure of 5 (Five) balance Major Bridges is in progress.

(i)
(i5) Substructure of One (01) Major Bridge No. 10 is in progress.
Steel Fabrication work of 10917 MT out of 14518 MT has been completed up to 30" April, 2025.

(v)
Erection and Launching of Superstructure work of 5350 MT out of 14518 MT has been completed

/,/
X¢N/
S (/

(v)
up to 30™ April, 2025.
‘9

| ¥Srea wistan - i, [shgee dee wEn 9 1Badl - ai0017, WA
5 ;““3?'_5?‘5-'69 OMice C.4 Distuct Cenlre, Saket. New Dethi - 110017, INDIA
-8 JETEIEGE Far +01.11-26553000 26522000 | E mal - infofucan org Web : www.ycon.org
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——
2.0 IOGRES 5 ONJUNNELING L LINING LARITSLOLT. _
STATUSANDLI | AHD OTHER Y/ORKG
. 15) 1 yeola have been |‘m||||lr'lr'lf i all rnaspect includ f .
:«::1:!'[‘1(1‘1 in's aven (07) Tunnela MR arek Moy vapsinen
.« M y Five (05) Tunnels oul ol batance Soven (07) Tunnels hava bhono
. :1::::;: |Ir'\ 1\3\ (02) Tunnels in progiess il
. Atining n all E pht (O0) Addita completed
. Lining in Seven (O7) Tunnnlain proproan
‘ Atiing . | | . El’ntr:rm Status of Siatus
Date | Length - sStatus of | status of | t of Tunnol tAining :!‘f»“.-
TJunncl of AMain Aining ; Lining Ir g:_nT"’ﬂ{:;r} | Aditaigen) r| [r“:'.jf;
] Award  Tunnel L (m) (m) i’ frm)
‘ | ‘ _
_,___.-_—-i_._.——_l—('l)—._ - - " ISR P .
1 l 31,08, | 4224.0 | Comploted | 4209.0 f Completed  MYS™*
i 2019 | (WP} ' [
| T2 ; 21.08. | 896.0 | Completed I(_‘,ompl.r_-u:zd Comple!cd | = - -
I 2019 ______L__,_‘__F_;__,
[ " 13.09. | 1275.0 | Completed !Completcd | completed - ! - -
| | 2019 [ |
L S | e PR
T4 | T 13.00. | 3948.0 | Completed | 29713 j 5090 | Completed  NYS
| 2019 [ owiP) | .* I
TN, SR et -—--._.—-——--—-"‘”_i I e
| 15 05 08. | 2140.2 | Completed | 2140.20 A - | -
| | 2016 | wip) | (WIP) ) |
| T1-6 I 24.09. !' 3943.0 | Completed | 2166 877 577.0 | Completed 56950
, 2019 | wip) | VP | SE)
17 | 2001. | 3083.0 | Completed | 22439 " 962.0 | Completed 4832
2020 | IowiP) | | | (WIP)
- ._.,.._.._..,_..—--u-._..«._*_____,__:...,_._--—-—-w-_.
[ T8 [2001. 41480 35605 | 1364 | ' 1010.0 | Completed ~ NYS
| 2020 f wip) | (WIP) | ] |
7.9 | 23.05. i 542.0 | Completed | Completed | Completed F o« - ]
J 2019 | ! : _
T-10 | 23.05. | 5300.0 4384 | 2594.30 ' 1144.0 1 Completed = NYS
; 2019 WP) | (WIP) (Adit-1) |
'! 413.0 | Completed 393.50
! [ (Adit-2) | (WIP)
[ 111 [ 13.09. | 3205.0 Completed |Completed 1520 | 960.0 | Completed 4420
| ' 2019 | (WIP) | | C(WIP)
T2 05.10. | 1404.0 ] Completed | Completed | Completed - . =
2020 | | : !
113 | 05.10. | 2560.5 l’ Completed 2540.50 i - : i -
| 2020 | ! (WIP) | |
," T-14 | O%Og, lf 1977.0 | Completed Completed | Completed l - 1 - o
e | |

- Not Yet Started

. No Adit in the scope of this Tunnel.
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] of
<l Bridae Details of Bridge Longth
No. | No. gridge
v 1B 02 1x18.3 (CG)+2x69 174.6M
- (OWG)+1x18.3(CG)
2 1x12.2 (CG)+5x69 - #5'55'21 M

~|Br-03 p
{ OWG)+1x12.2 (CG)

oF DRINDGES:

x12.2 (CG)+1x45.7

Daota

ils of Activities / Status

completed

——— Completed

70.1M Completed
Completed

3 Br-o4
; :r OWG)+1x12.2 (CG)
IIF T Br-05 px30.5(OWG) “61.0M
| ]
/5. [Br-06 px69 (OWG) 1380 M - - -
omple
;%. IBr 08 rx?s.z (OWG) 76.20 M Sub Structure - Com pleted |
2 /Br 09 Fxss_ss (OWG)+1x109.9 b3236M | :
.' ' ' OWG)+1 x 36.63 (CG) Super Structure - in Progress |
'8, |Br-10 HX25.21 (CG)+2X39.34 :
| / FCG)-HXZS.ZT = 133.0 M Sub Structure — In Progress
' [}
|
!!9- [Br-13 rxzo.s (CG) 305 M Super S"gf,‘""’ =In Progress |
: | mpleted
70. Br-14 Hx18.3+1x30.5+1x18.3 (CG
, . ) . 67.10
I, ’ [1 ) M Completed |
[T [Br=T5 {3x75.6 (OWG) 538.80 M !
| [ Completed !
]
12. -
i [Br-16 Dx69 (OWG)+1x103 (OWG) [207.0 M — _h_*f
L] : |
31817 lix106.7 (OWG) s B ub Structure - Completed
Super Structure - In Progress

X
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: L {101
3 ROGRESS OLYA
4 S.IAIU}JAHD_LI
| Mutll Vard Y800 Cared (Crsemney
[ nt semyns Yars Coumulative Progregs s Mrlatsse
Hems f Cumulative (e . "ihcopay
M | Etlu'»uwaemr opn) [ progress/fenpa)
| ‘ | 8291 379547 14170
" b ‘ Com 1 )fl'l-'f“"”'u|” 7720 417 tEtrwr
1 arthwot I | |
1 (1w ayvatian) ' !
| ILE}
' thwet b | Gum ‘ 10RO/ 31104
- [ arthrwe N |
(F Mmop) ‘ l r l |
' | Cum | 1605011 275051 01502 1 180100 | Mi2tnnang g
a 10 wall ack . ! ‘
I ma | : .-
] i 4“;’8 ’ {'j'y ‘ - 5
| ; 1632121415 55T
4 Remiorced . Sqm 110 2l
' fafll{up |
. 1 L arth Wall{ug |
{ las0mt) | "

4.0 ASISTANCE REQUIRED:
A. WEST BENGAL STATE

+ Two nos of forest proposal i e, 3.255 Ha under Darjeeling Forest Drfl:mn a.rril 21179 M

Kalimpong Forest Division are presently under process through parnivesh ponal ror O an ot
Stage-1 approval. In this regard, approximately 20 acres of Non’ Forest Gcr(fr_-mmf:m Lang has peer
identified by DLLRO office, Jalpaiguri for Compensalory Afforestation. The Sultatzinty of the o

for Compensatory Afforestation has been confirmed by the Divisional Forest Offyony

A Ufier

@) lana

» One EDS has been raised by DFO in parivesh portal The user agency is required to subme SUDDoAng
documentation conforming that the identified NFL shall be handed aver 10 the Forest De
Railway, as the case may be after completion of all statutory completion; and the

subject to approval of the competent authority,

pantmersn e
final transfer may te

= In this regard, in principle approval is required from the concerned forest authority for tranefer of NFL
for compensatory Afforestation which facilitate timely closure of the EDS and enable further Efogrens in
aobtaining Stage-I approval through the parivesh portal. LS
« Works of Riyang & Melli yard slope stabilit

y works, Melli station approach road &
dumping yard for muck disposal are getting

staff quaners -
affected due to non-clearance of aboye ¢ quarters andg

W0 proposals
B. SIKKIM STATE -NIL

VVith Regards,

Yaurs faithfull,
\ \/

3;" R g ">
(Sdrender Singh)
Executive Directon‘Prmecls
Copy to:

* Chief Engineer-lllfConsUNortheast Frontier Rail
* Deputy C_hiel’ Engineer/ Consi/N.F. Railway, N
* Project Director/SRRP, Ircon International Lid.

way, Maligaon, Guwahati,
ew Jalpaiguri,

. Project of Sivok- Rangpo.
4
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OFFICE OF THE C( IMMISSIONER OF PX LICE
SILIGUR! POLICE COMMISSIONERATES®
MALLAQURL, PO PRADHAN NAGAR
QILIGURI (WRH), PIN 734003
Phone No.: 0353 A% 2179

0353 25101857251 2546

IFax No
iasionerateagmail com|

Emnil 1D: [siligaricomm
{mnilln;siliwnirnmmisxsiunmntn};‘;;rnml.t.nm}

Memo No.: 304 JC/SPC Dated: 29.09.2020

STING HELD ON 26 y/09/2020

>OLICE COM MISSIONERATE, MALLAGURI

F HEAVY VEHICLES (10+ TONS)

MINUTES OF THE MEI
AT CONFERENCE HALL, SILIGURI |
REGARDING DIVERSION O

Ref: MEMO NO. 188 DATED 19.08.2020 OF A.D. SILIGURI, N.H. SUB

DIVISION - 2 P.W. (ROADS) DTE.

The following Police Officers and other officials were present at the meeting:

1. Shri Tripurari Atharv, IPS, Commissioner of Police, Siliguri Police

Commissionerate.
2. Dr. Kumar Bhusan Singh, IPS, DCP (Traffic), Siliguri  Police

Commissioncrate.
3 Shri Sumanta Saha, SDPO, Siliguri
4 Shri Santanu Tarafdar, ACP (HQ), Siliguri Police Commissionerate

5. Shri Swapan Sarkar, ACP East I, Siliguri Police Commissionerate

6. Shri Narendra Jhalaroy, ACP East 11, Siliguri Police Commissionerate
7 Shri Ashutosh Gupta, SDPO, Naxalbari, Darjeeling

8. Shri Manoj Kr Das, Dy.SP (Traffic), Jalpaiguri

o Shri Bimal Kr. Banerjee, Dy.SP (Tralffic), Jalpaiguri

10. Shri Saria Prabkar, Dy.SP (Traffic), Kalimpong

11. Shri Asish Subba, Dy.SP (P&]l), Raiganj

12. Shri Binoy Saha, EE, PWD, NH Div IX

12. Shri The Prasad Upadhyay, NH Div IX

14. Shri Sujan Tanga, 1/C Bhaktinagar P.S., SPC

15. Shri Gokul Kr. Datta, I/C Bhaktinagar TO, SPC

16. Shri Anirban Bhattacharjee, O/C NJPP.S., SPC

17. Shri Dheer Lochan, Manager ADPC, Retiapara

(Handwritten Note):

“To

The BDOs of Naxalbari, Kharibari, Phansidewa,
NH Engg. Jalpaiguri:

Please help the undersigned regarding diversion of heavy
from the Asian Highway. Necessary diversion should be
Ghoshpukur Road.
Concerned police €

and Chief Engg. NH IX, WB &

vehicles (10+ tons)
made via Fulbari -

ations and NH Div IX may kindly assist the same.
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GOVERNMENT OF WEST 8ENGAL

Public Waorks f

e o ?‘,-J the Assistan! Engineer ‘

iara Sty 735610

!

i

| 'i

\'ﬂ '.nﬂ' m&f-'n-c&am, (2) The (}hte _"' ""‘7 !
Sevokte Police Station, Mnrgpang it .
Dist- Daryerling i Walirpr {

#) The Officer-In-Charge
Bhaktinagar Poljee Static-
P-S' 2.5 mile Sevonke Re s
Dist-Palpagun

Sub. Restristion ofmayemunt ufvehicleson Coponaten Urigdise upte J0(1en] Lonnss.

-

The undersigned wnultt' fikr ;o draw your attention that seme over lcaded vehicle:
carrying more than 10{ten) tonnes load pass threugh Coronation Bridge. Dee (o thac &he
deck siab of the bridge & getang hampered and there may be some detrimental effect on s
Inundation. Jn this arcumstances, it s also mentioned that the botrom of pier of Coronanon
Bridge has beru scoured which needs onrmediate repair DUt dues to the depth and currentof
wrater, 1t 15 not possible to continue the repair werk right sow duning monsoon. Therefore
a5 per direction of Exccutive Enginzer. NH. Divisian No.-IX. you are requestrd 1o resaricr ta
mgpement ol vehicles IrsURh Coreasion !!ﬁdgp pte a grnzs weight of 1C(ten) rannes 35
early as possible to avoid any accident, |
This & for your infermation and mke necessary strong action please.
-

Assistant Fngineer
Stliguel N.H. Sab Division -

f ﬁ W, (Roadr) Dte.

Dae
pemo No: — ’ " -

{444
Copy . Supcﬂm”“dmn Engineer, M. Circle-HL B W, (Roads) Die

The Exccutsve Engineer N Divie =1 P W Roads] Die
: oncerned JE, Siligar N.IL Sub Dviston - | PV (Roads) Dt

3. Thetd

75 B e
Asalatang E-ll“‘l'lefr
sitigurt N33 Sub Uiviston.- ¢

BM (Roads) Die
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To, S

The Comnssioer o) N TRE
Sihigunm Malive t ONIS e ale

Emat -:_1lsum-lmvl.m:-:!i.l,mn_-l_lit'r;&'.tlxmmtj“:mu
Sub - fsquest (o Draper implantition af testeiction Of muvennent of vehicles tmore than 16
BT wver Corondtion Hridge at ki 5495 20 of M3
Rel ) Your Rimd ullice Mrntn N R0 7SPC dated 20 08420240

1) Kind site visit of The Chue Ergineer NH PWD & Begwonal Officer MORTH op

IBO8.20.2

Respected Sir, ]
The mavement of vehele having more thace 1O MT 15 alrcady resiricted vide mema o s

3 - < 35€p £
(1) Recently the Gon onaten Bridge has been again inspecied by the team of highey offizer of
the departnient on 28.03.2022 The inspeciion team has sugrested for st comphiance sbour

the contizuation of resinction ordet tur  mavement of vehicle more than 10 MT pver the
3 bridec . .
\\.‘ In thrs contest, a copy of the men /(s encloserd herewith for favour of your Kinz

reiecence Considering the above facs, yaq are requested for taling necessary action towmnds
trer gl

3 taled
Thrs 1s tar favous of your kind infaemation, plesine.

( "y iy Yours faithfully,

U AN BdbRKeSihe -

i S e e o e Division-IX

Memo Nu: 537 /1/(7)

Dated: 31.03.2022
Copry forgarded 1 -

Fie Chiet Engineer, PWD (NI} for tavonr of bis kind intor anttion, pl,
The Suprnntending Enguacer, Mationat Higluway Cirete -1, Py
mnformation Pl

3} The Disiner Magesteare, Darjecling/Rattnpony for tvows of lne Rind intermation, pleas
4) The superinendent of Police Durjmim;*,;l{;tlzmpnng for v of his it 0o mat
Sf The Distrct Furest Office {0 peehing {Ealupung tar tvour of his kind o alkd
f'( ) FhyzSubDilvisionad Officer, Sillgart/Daviesting /Kevseong tor tavour of l‘f‘(‘;um nformation

JRouds) Dee tor his Rind o~

\\

LA gecessary acting, plesse.

S‘r\\\ 7} The Assistant Lngineer, Sibigu L @‘T‘.L\ivi:.un NuMrMalbay, iy Subthivision  for

¥ mformaton and kg immag w0y act i please. CWVare farthe tequusted to
0?\ N m:.l.:}? Informatory hoards

s 10 the dyrllest

Exeuﬁkue E

2
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No.IRCON/2046/NFR-SRR p/Revenue/06/ Dated: 12.04.2022

To

sub-Divisional Officet,

sub-DMision, Kurseong.

pistrict - Datjeeeling,

Govt of West Renpal,

Kurseong, (W B)

Syhject - Construction of Sivok-Rangpo New BG Rail Line Project = Consent for Temporary setup
k) near Railway nridge No. -52

of Stone Crusher Plant at Rallway Land (Sivo

Sle,
ject. it 15 to apprise tnat this ratl

reat public utility  Stvok-Hangpo
ect has already Leen fixed in
he PMO office/NITI A3yog &
aterials such a5 aggrefate
and for the construction work is supplied
cured from Dodlabari has to cross

onstruction of Sivok Rangpo Kail Pro
rategic importance which s of g
droject 18 highly targeted project and completion af the proj
work i5 bemg monitored by t
jetion huge construction m

IRCON is executing the C
ryronact 15 8 National Project of st
Ra
December 2023 The progress of the
Railway Board very closely. For timely comp
& sanc ls required, At present stone aggregates and s

from Oodlabari. Construction material which is being pre
Coronation bridge and this bridge is in distress condition on account of which PWD NH division

have imposed restrictions on movement of heavy vehicles with GROSS. WEIGHT of 10 M1, only
{copy enclosed). Due to imposition of load restrictions on movement of traffic via Coronation
sridge the supply of construction material is getting affected which has negative impact on the
progress of rail project. Regular supply of construction materials like aggregate and sand is

far timely completion of the project.

extremely important
No vehicies with gross weight of 10 tonnes are being allowed Lo Cross Coronation Bridge due 10
material disrupted badly. Due to restriction on the movement of .
there is no possibility

hampered badly and
ement. At present, works on

wing and requirement of
s faced on transportation

which supply of construction
heavy vehicles, supply of stone aggregate and sand is
of keeping adeauate stock at work site due t0 the restrictions in mov
sl activites ViZ tunnels, bricges g Station Yards are in full s

aggregate!sand cannot be macde good due 10 the above problem

through the roronation Bridge.
er plant on the Ratlway Land

ycated stone CI ush
aiway oy

peen decided 10 sel up ded
¢ alieady been taken from N. F. R

7 for which Rallway Land ha

a1 the uncture it nas

al Seos near bridge NO 5
(HCON (Lopy enclosed)
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e Contd...2/-

atior horized
For setting up Stone Crusher Plant executing agency M/s ITD Cementation has 1:12&;? (;:L‘::}at e
and land has already been allotted to M/s ITDC, Further, it is brought to your

3 -4, 7-6, T9 & T-10. The
ITDC has been awarded the construction of 05 nos tunnels viz. T-3, 7_ 4, 7-6, 19 & stt' e
aggregates and sand produced through crusher plant will be used exclusively for the con ,

of Sivok-Rangpo Rail Project only.

; h
Therefore, you are requested to issue consent/NOC for installation of Sjccne Crusher PIa:;fgr:;D 2
Railway Land on Temporary Basis tilf the completion of this Railway Project. The agency M
will bear ali necessary charges as admissible as per Govt. norms.

Your Kind consideration will be highly appreciated by this office.

For and on behalf of,
IRCON International Limited,

(A. P.Singh)
GM/PH/Sivok-1

Encl:- (i} Permission of N. F. Railway for Instalfation of Stone Crusher Plant.
(if) Copy of Letter issued by NH Division imposing restriction of movement of vehicles.

Copy to :-
¢ Distric Magistrate, Darjeeling - for kind information please.

*  Project Director/SRRP — for kind Information please,
® Dy. CE/Con/NIP — for kind information please.

641
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.- e
26.08.2022

e

IRCON/204 &/NFR-SRRIY/Crusher Plant/ (’.0‘2 0

™
Syb-Divisional OfTlcer,

sub-Diviston, Kurseong,
pistrict = Darjeeling,
Gove. of West Bengal,
woseong. (W. B.).
Sub~ Construction of Sivok-Rangpo New B8G Rall Line Project — Allotment of Rallway Land at Sfuok
#or setting up of Stone Crusher Plant exclusively for SRRP.
fRes- (1) IRCON/2046/NFR-SRRP/Crusher Plant/3639 dated 01.07.2022.
(i1} IRCON/2046/NFR-SRRP/Crusher Plant/3653 dated 02.07.2022.
land at Slvok-to set up crusher plant-to the five

horajia JV, M/s.Patel Engineering

Dear Sir,
M/e IRCON has jointly allotted 2.0 acre of Railway
)gage M/s Aarpee

sxecuting agencies namely: M/s [TDCIL, M/s GECPL, M/s C5-D
imited & Apco Infratech Limited. The request.of all the above agencies to efi

Minerals and -Aggregates, Sillguri 10 operate and establish stone ccusher plant for the work of
Sivok-Rangpo Rail-Project only has been approved by.M/s RCON,

Lznd zgreement has been slgned between IRCON & five executing agencles. Further, five
executing agencies has signed land agrgement with M/s -Aar’p‘ee.Mlner'aI's"'-& Aggregates, Siliguri.

1t is undertaken that IRCON has no objection fer. land agreement signed between five executing
.agengies.& M/s Aarpee Minerals and Aggregates, _S]llgurl-far-;ettihg up.of.the crushér-p]a‘nt and
i's operation by the agencies through M/s Aarpee.Minerals:and Aggregates, Siliguri.

This i< for your ¥ind Information.&-necessary-action please.
% For and on behaif of

/
/// "/"—-ﬁﬂ/\
’ (oY% .-}u. IRCON International Limited
e 2, !

aL?-b:'rL

,Zé}ln‘_
(A. P. Kingh)

O (. GM/PH/Sivok-1

7% ﬁ'(o ¥
& %
%

SIS,
f/\

/[ ‘!’Ifﬂ, vr[hm, g Rw - 110017, e
s ket New Dalli-1 10017, INDIA
U, 26854000, E-mal sinfo@ircomorg Weh ; WWiirconiorg

5203DL1976601008171

e A % REEAIOM
TEL : $91-11-29565666,FAX:
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IRCON/2046/NFR-SRRP/foresi/05/ }"",‘ "1 5 . 27.11.2021
To

The Divisional Forest Officer,

Darjeeling Wildlife Division,

Bengal Nalural History Museum,

Meadow Bank Road,

District — Darjeeling, - 734101 (West Bengal)

Construction of Sivok-Rangpo New BG Raif Line Project - Proposal for Setting up‘of Stone Crusher
Plant 2t Railway Land (Sivok) near Railway Bridge No. -52. In the bed of Teesta River.
NFR latter no. W/214/Installation of Stone Crusher/Sevok/W- (Land) dt. 25.11.2021

Sir,

IRCON is executing the construction of Sivok-Rangpo Rail Project. Itis to highlight that this rail project

s a Nationai Project of strategic importance which is of great public ufility. Sivok-Rangpo Rail Project
is highly largeted project and completion of the project has already been fixed in December 2023.
The progress of the vrork is being monitored by the PMO office/Niti Aayog & Railway Board very
closely. Recently, hon'ble Minister of State for Railway shri Raosaheb Patil Danve visited and
reviewed the progress on 22.11.2021. Presently, construction activities on all the 14 tunnels is under
progress. Construclion of bridges has also sterted. Work of yards and station buildings have been
awarded recently. For timely completion huge construction materials such as aggregate & sand is
required. The alignment of the Sivok-Rengpo Rallway Project is passing through the Reserved Forest
Arez. To avoid forest degradation alignment of the project has been planned underground {unneling.
Aimost 38 Kms. (90% of the fotal length) is passing through tunnel to reduce forest degradation. In
this project 5 stations will be developed out of which 4 stations will be constructed over ground & 1
ls;.af‘.-,—. vl be underground. So practically there is no space available for setting up of Stone Crusher
Planl

Al present stone aggregales and sand for the construction work Is supplied from Ocdlabari.
Consiruction material which are being procured from Oodlabari has to cross Coronation hridge and
(his bridge s in distress condition on account of which PWD NH division have imposed restrictions
en movement of heavy vehicles with 10 MT only, Due to imposilion of load restrictions on movement
of traffic via Coranation Bridge the supply of construclion material is gelling affected which adversely
mpacts on the progress of rail project. Regular supply of construction materials like aggregate and
sand 1< extremely important for timely completion of the project. '

IRCOI‘; h:_:s planned to sef up dedicated stone crusher plant on the Railway Land at Sivok near bridge
no. 52 in the bed of Teesta River through agency. The Stone Crusher Plant will be set up by execuling
egency engaged by Mis- IRCON involved in the construction of Sivok-Rangpo Rall project. N. F.
Railway has consent for Installation of Stone Crusher Plant on Railway land measuring 2.0

acre in the bed of Teesta : |
IRCON fromN.F. Ralyey * dge No. 52 al Sivok, which Is taken on license basis Mis

/C) /-f—‘ I
K 3
/(\} ".‘ﬁ"ﬁl‘;}: NG

S0

i
e
e e T "

R 2 W g



Therefore, it is requesled to issue consent/NOG for setling up Stone Crusher Plant at the Railway

Land taken on license basis by IRCON to ensure uninterrupted supply of ballast/aggregates for the
construction work of the Project.

For and on behalf of,
IRCON Intemational Limited,

&

ey
(MoHinder Singh)
Project Director/SRRP

Encl: Letter No. W/214/Installation of Stone crusher/Sevok/\W-4 (Land) dated 25.11.2021
Copy to: -

o CCF, Wild Life - for kind information please,

¢ District Magistrate, Darjeeling ~ for kind information pleass.
o Dy. CE/Con/NJP - for kind information please.
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B9 RAIL LINME PROJECT
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Sligur - 736001, Dist. Darjesting (W.8.), E-maf : koon2046@gmail.oom
Dated: 06.04.2022

IRCON/2046/NFR-SRRP/Forest/05/ .} 9 59

To,

The Chief Conservator of Forest,
Wiid Life, Jalpaiguri,

Govt. of West Bengal,

Jalpaiguri.

Subject:- Construction of Sivok-Rangpo New BG Rail Line Project — Proposal for Setting up of
Stone Crusher Plant at Railway Land (Sivok) near Railway Bridge No. -52.
Ref- (i) Our letter no IRCON/2046/NFR-SRRP/forest/05/1992 dated 27.11.2021
{ii) Memo no. 188 dated 19.08.2020 of AE, Siliguri, NH Sub-Dlvision-I, P.W. {Roads) Dte.
{iff) Memo no. 301/C/SPC dated 29.08.2020 of Commissioner of Police, Siliguri.

Sir,

iRCON 15 executing the construction of Sivok-Rangpo Rail Project. It is to apprise that this raif
project is & National Project of strategic importance which is of great public utility. Sivok-Rangpo

Rail Project Is highly targeted project and com

pletion of the project has already been fixad in

December 2023. The progress of the work is being monitored by the PMO office/NIT] Aayog &

Rallwzy Board very closely. For timely completion huge construction materials such as aggregate

& sand is required. At present stone aggregates an

d sand for the construction work is supplied

from Godiabari. Construction material which Is being procured from Oodlabari has to cross

Coronation bridge 2nd this bridge is in distress con
have imposed restrictions on movement of heavy

dition on account of which PWD NH division
vehicles with GROSS WEIGHT of 10 MT only

{copy enclosed). Due to Imposition of load restrictions

on movement of traffic via Coronation

Sridge the supply of construction material is getting affected which has negative impact on the

progress of rail project. Regular supply of constructio

n materials like aggregate and sand is

&aremely important for timely completion of the project.

No vehicles with gross weight of 10 tonnes are being allowed to cross Coronation Bridge due to

which supply of construction material disrupted badly. A

ny delay in completion of the project will

have negative impact on gross escalatio
Oue 1o restriction on the movement
hampered badly ang there Is no possibi

n of cost which is undesirable in the national interest.
heavy vehicles, supply of stone aggregate and sand Is
lity of keeping adequate stock of work site due to the

restrictions in movement. At present, works on all activities viz tunnels, bridges & Station Yards

are in full swing and requirement of aggregate/sand cannot be made

problar?_.f)nd on transportation through the Coro

—— - i

good due to the above
nation Bridge.

- Contd...2/-
@5,\ &la\ L,
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It is proposed to set up dedicated
no. S2 for which Railway Land h
enclosed). It Is further proposed th
utilized for crushing and mak
appliceble charges. The Ston

stone crusher plant on the Railway Land at Sivok near bridge
as already been taken from N. F. Railway by IRCON {copy
at boulders of Teesta River which Is a forest product will be

Ing aggregates with due permission and payment of rovalty and all
e Crusher Plant will be set up by executing agency involved in the
construction of Sivok-Rangp

o Rail project. The aggregates and sand produced through crusher
plznt will only be used exclusively for the construction of Sivok-Rangpo Rail Project.

Therefore, it is requested for kind consideration and issue consent/NOC for setting up Stone
Crosher Plant at proposed Railway Land.

For and on behalf of,
IRCON Internationgi %imi‘ted,

646

"'“'77‘:;}&-1\33‘-
(Mohinder

mgh}.

Project Director/SRRP

Enck- (i) Letter no IRCON/2046/N FR-SRRP/forest/05/1992 dated 27.11.2021
(ii} Memo no. 188 dated 18.08.2020 of NH

Division.
liii) Memoa no. 301/c/spc dated 29.08.2020 of Commissianer of Police, Siliguri.

Copy to :-
]

Distric Magistrate, Darjeeling — for
C.F. C. Mahananda Wild Life, Darje
Oy. CE/Con/nJp — for kind informati

ind information please.

eling —for kind information please.
on please.

L

[+
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Government of West Bengal
Directorate of Forests
Office of the Chief Conservator of Forests, Wildlﬂlt North :
S0 A Complax, Jalpagun, P O Danguajhar, Dist. Jalpaigun:. 735 121
Phone - Faxc. 03000 255627 1 255193, e-ma¥l L
Memo No. : 762 r2W-E0(i1)/WL Dated : 13.04.2022

The Progect Directn
wevobe Hangr: Sow Broad Gauge Rail line Project

IRCON Intemational Ltd.

Sub:  Serting up a Crusher Plant at Railway land near milway bridge no. 52 on Tecsta River bed.

Rel. L IRCON/2046/NFR-SRRPForest/05/2958. dt. 06.04.2022 issued bv Project Director.

SRRP/IRCON.
2. 188. dt. 19.08.2020 issucd by A.E.. Siliguri, NH Sub-Division-I, P.W. (Roads) Dte

3. 301/C/SPC dt. 29.08.2020 issued by Commissioner of Police, Siliguri -
4 W72 14/nstallation of stone crusher/Sevoke/W-4 (Land), dt 25.11.2021 issued by C GE/NFR,

Maligoon.

Su.
above. You have apprised the problems

tes and sand for construction of Sevoke
on on movement of traffic

The undersigned is in receipt of your memo referred
being faced by IRCON of late in procurement of stone aggrega
Rangpo New Broad Gauge Rail line Project. The imposition of local restricti
viz coronation bridge has affected regular supply of construction materials, which in tum is delaying

construction.

Considering the strategic importance of the project and likelihood of escalation of project cost
due 1o disruption in supply of construction material, your proposal to set up a dedicated Stone Crusher
Plant on the Raifway Land at Sevoke ncar Bridge No. 52 (land already in possession of railway since

1957) is zgreed in public interest, on following conditions:

I. The plant will be set up on the river bed itself on the existing railway land in possession of
railways.

2. The approach to the land will be through the forest land and entry fee will be required to be paid
by IRCON All material entering the unit will be covered by a Transit Pass and proper
euthonzation

3 The stone boulders can only be taken up from Teesta river bed. The required boulders will be
collected from Teesta River Bed as per the directions of Range Officer, Sanctuary North Range,

w

i
§ COMSE Rl
8%,

L DUFE WU
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y other source for crushing.

No boulders can be brought from an
Fee will be applicable in

will pay the requisite charges.
¢ and applicable T.P.

An entry fees of Rs. SQ0 /- per 6 cubic mete
addition to the cost of forest produce.

Iy be used for construction of Sevoke Rangpo New Broad Gauge

other location or agency-

The crushed materials can on

Rail line Project. The matcria
The violation will be considered as theft of forest p

initiated under the provision of Indian Forest Act,1927 and

As the project completion deadline is December 2023, the crusher

October.2023 and the lan present day condition an

whatsoever, be left at the crushing unit site.

Adequate dust suppression measures should be adopted and no slurry should be discharged in the
struction purpose. This

water flow of river. The dust should be used by IRCON for the con
consent / NOC is s f any other faw in force regarding control
Stone Crusher Unit.

ubject to adherence an
of Air & Water Pollution and other subject matters governing instatlation of

The forest department in its Officers reserves all nghts © inspect the unit at any time and close
the operations for violations any of above mentioned conditions. Any 2dd itional condition(s) may
be imposed during the continuation of { required to safeguard the Forest and

this consent, i
wildlife and to prevent pollution.

|s cannot be sold or transported 10 any
roduce and stringent legal action will be

wildlife Protection Act,1972.
must be dismantled by 3"

d should be reverted to the d no remnants,

Y ours faithfully,

"\ b
CRR

R:tic;nir;ﬁﬂti&hur, IFS
Chief Conservator of Forests
Wildlife North, W.B.

Dated : 13.04.2022

Memo No.: 762 /2W-80(i)/WL

Copy forwa

2,

rded for information 10 =
¢ Forests, Wildlife & Chief Wildlife Warden, West Bengal.

The Principal Chief Conservator ¢
This has reference to the discussion heid with your kind self in this regard.
The Divisional Forest Officer, Darjeeling wildlife Division. He is requested to take necessary
action, ' S .
\--,_,/' a7
Chief ConseRior of Forests
Wwildlife North, W.B.
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(Without prejudice)

IRCON/2046/NFR-SRRP/NFR/03/ 3032 Date: 19.04.2022 '

To

The Senior DEN/ Co-ordination
Office of DRM, NF Railways
Alipurduar

Dear Sir,

Sub: Licensing of Railway Land at Sivok for setting up of crusher plant in favor of

IRCON INTERNATIONAL LIMITED

Ref: 1. Your letter no- IRCON/2046/NFR-SRRP/NFR/1796 dated 19.10.2020.
2. Our Letter No. IRCON/2046/MNFR-SRRP/NFR/(3/2541 dated 05.02.2022

With reference to our earlier letter referenced at S5.No. 2 above, it was informed to
your office that IRCON has deposited the demand draft of Rs. 47,72,118/- (Rupees
Forty-Seven Lakh Seventy-Two Thousand one hundred and eighteen only). It was also
requested to yod to kindly initiate the process of singing of the agreement.

You are hereby once again requested to kindly initiate the process of signing the
afficial agreement so that the stone crusher plant may be set up with due procedure

at the earliest.

For and on Behalf of,
IRCON International Limited,

i ﬂ-‘%"\“' -
& (A.'P:.ﬁmg}‘\f-

-

GM/PH/Sivok-|
Copy to:
1. Project Director/SRRP - For kind information please.
T e ke v e R o e
_..:.‘__ : u*“ih(oﬂ.; 3&‘.-5;!_!':&-.- AT I ﬁ
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At Mahotsal IRCON INTERNATIONAL LIMITE

fﬂ - ) . '
. AI ﬂ N - z 16 BAL LINE PROJECT
[ Jﬂ SIVOK - RANGPO NEW BRG Aldl . N A

T TTRTT T

IRCON/2046/NFR-SRRP/ITDC/Const. /T3-T4/178/2 768 Date: 10.03.2022

Sr.Div Engineer (Co-ord)
Alipurduar Jn.

Office of the Divisional Rly. Manager (Works)
Northeast Frontier Railway, Alipurduar

Dear Sir,

Sub: Installation of Stone Crusher under licensing in favor of IRCON International
Ltd. for 05 (five years)

Ref: 1. Your letter no - W/Z14/Market Value / SIVOK- Rangpo/ W-4 (land) dated 29.11.2021
2. Our letter no. IRCON 12046 /NFR-SRRP/NFR/03/2514 dated 05.02.2022

The amount as licence fee comprising of land licence fee, Security Deposit and
Conservancy Cess charges in favour of FA & CAQ Maligaon N.F. Railway through DD

amounting to Rs. 47,72,118/- (Rupees Forty-seven Lacs seventy-two thousand one
hundred and eighteen only) has been deposited by IRCON vide letter no. IRCON
/2046 /NFR-SRRP/ NFR/03/2514 dated 05.02.2022.

In this regard, it is hereby requested to kindly initiate the process of signing the
formal licence agreement please.

For and on behalf of
IRCON International Limited

[»]
|of a3}2022
(A.P. Singh)
GM/PH/Sivok-I
Copy to:
1. Project Director/SRRp 3

2. GM/ Finance/SRRP

3 CEIConIB!NFR-MaUgaon, Guwahati "
4. DyCE/Con/NJp =

for kind information please.
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TIATE U / KURSEONG BLOCK .
_Wo: 9wy, fFo: arfifere / P.0. SHELPU, DIST. DARJEELING _“_’ «urseong, Bleck \ %

fafa | Date :....\7

T AT/ Memo NOo. «.covvvevveviiiins S———

Memo No.63/SGPINI/22 Date: 11/04/2022

TO WHOM IT MAY CONCERN

This is to certify that AARPEE MINERALS & AGGREGATES has been formed
at sevoke Bazar, P.O.kalijhora,Dist- Darjeeling of west Bengal Seeking no objection

certificate for stone crushing unit plant.

Hence, hereby no objection for the same if concern department has no

objection for the matter.

{This paper is made on the basis of Sevoke Gram Samaj sewa samity)

™
Gtam Panchey
oA ety et
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SEJ\"OES_E_F_{EE&.M SAMAJ SEWA
A [ Registration No. : 5/11/91790, 1. 215t May 2012 |
P.O. KALIJTHORA, DIST.DARJEELING (W.B.)

ne"“‘:i:w W . y
. -
L3 ESTD 2001
1 —.————-————7——#———--
\,‘“-" ‘:“ ! :_.

——— S S
BPdta... N\ T

I'o
The Distniet Magistmte

Dagecling <734101
Appes! fownrd granting No objection certificate for Establishment and installation of stone crusher plant.

Respacted S

W the members of Sevoke Gram Samyy Sewa Samiti, P.O. Kalijhora, Dist. Darjeeling, West Bengal, do hereby request
and appnse you that milway tack construction is under progress currently from Sevoke Bazar connecting to
Rangpo.Sikkam, in the said project, we the above socicty/samiti and one AARPEE Mineral and Aggregate Company have
boen allontad all the work of supply and supervision of sand and stone crusher plant.

Hence, we the above society and the above AARPEE Mineral and Aggregate Company Shall work jointly and we most
humbly request you to kindly grant the necessary permission in the name of AARPEE Mineral and Aggregate Company. so

as to mstal! and establish the stone crusher plant in the demarcated area.

For and on behalf of the society we hereby request and apprise you that there are around 5000 villagers in our village, out
of which around 4000 villagers are completely unemployed. We do not have any farmers or cultivators in our village as our

area s located m berween river and forest aren, located around 17 KM from Siliguri. So as to sustain their families some of
the villagers have even begun to resort tewards unfair means and is taking law imto their hands by getting involved mn
several unlawful activities out of compulsion. We also do not have any factories nor any source of livelihood, hence 1t 15

exmremely difficult to sustain with our family and make our ends meet i these frying times.

Henceo m view of the above backdrops, we hereby request you to grant the necessary permission to establish the stone

srusher plant We have also leamt that a flyover bridge 1s bemng constructed in our area so as to conneet to Dooars, and
such w scenano, we the villagers of Sevoke would be exposed to further unanticipated problems i the future.

In view of the above, it is most respectfully submitted that the issue of unemployment in our village may be taken wn to

consideration and pecessary permission to establish a stone crusher plant may be accorded for the overall interest and
benefit of villagers and for the same , we the villagers have no objection towards establishment of stone crusher plant

Thanking You .
A(#‘?’l- (/C{f/{
President / Secretary 7
Shardhanjali Youth Sangha M Yours Sincerely
Sevok Bazar s oy
oveke Gram Sams) fow amild

Sevoke Gram Samaj Sewa Samiti

——

14\ cez—

PRESIDENT g
i &dcnt

Ngtaji Youth Club
evoks Bazar .
Sevoke Bazar JFMC
Sevoke, North Range
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sl No. ? 3 7 NFORM n"
[Seo rule 68(2))

CERTIFICATE OF REGISTRATION .55,
Sittong - III Gram Panchayat N

) .
b w
P - 1 “,
I ﬁ‘) ‘"r;:"'! t*c.ﬁ‘,'\_":\l
AN - £ ”~ /4 R, = & B iing -
¢ '\?,.%Hf{?ﬂ-vﬂ - I /‘&L/VF SO \,?/ ,..‘f’m.,__;/’i-';,'
4 ; s L L i

Name of Panchayat Samiti i.... e e e oo i evvvsssnsdlon) >
Name of Disteict........ QAL |22 | 70 g N
Trade Registration No. Qi‘/&%()”!/'rl‘zgzﬂz Date 22’7{0 J)‘Q"Z
Trade Registration Certificate Issue No. : 25’/5(7 Pl ”/ TJ‘/ 22:22 Date .52 / 24 } e

---------------

1+ AR L Aok o ) o, O B
(Name of Proprietor / Partner / Director)
Gram Sansad / Part No. : ...25LL! ,/ Z’d}',/"?’}?’ .
Full Address : ... &V 0 e . Bﬂ;/r‘f:/’fp B W‘é/l’w” 2y %3 W’@’
Description of Trade : \9:17‘ owe C/?"MS\/M\/J’PQ’ U/VW‘JSC p\ O'VV“),or o
SN K8 286 A = L ol Ffrerss Tt se sttt sossss
The Gram Panchayat acknowledges a sum of RS. ....c.ccccecrcnecscrcesserecsuennns
(in words O U= . - | [ESO AUUDOUNSRR PRV ) Only from
M/s R.AVONY G % £ 0 prlaver
vide Receipt No. 2L e ) .. Dated Q{J!n%,l?—&&& .........

The grant of this certificate shall not absolve the applicant from the requirement of procuring all
the statutory clearances to be obtained from the appropriate authority before actual commencement of

the trade. ]
If any violation / default is noted later, the certificate shall be liable to be cancelled and the trade/
business shall be closed down with immediate effect.

Y
Exouutive 2Ssis1an:
#Rtong- 11+-Gram Pancnaye.
< UTRANNC Uavainpmant siora
Executive = W
4
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--J'*_:f:r; SRR . | T o DY S L P PP b e ki f \ b 4 5 F o,
Sl. No. “FORM II" .
230 [See rulo 58(2)) /‘@;\
CERTIFICATE OF REGISTRATION 157577 N2

Sittong - IIT Gram Panchayat

: K -

Name of Panchayat Samiti ,«f&’a’.&"—fﬁ’fgza,r..

7
Name of District /M/&&Wy
— T
Trade Registration No. 5%4&’/:&,‘0.('2,//“/,29,23»?@5/ Date 2%’/5/&@83
Trade Registration Certificate Issue No. : 5:3/7“4[?&?‘3".—?42;9 Date 2.?‘/5///20/83
7 7 o ’ cx
Trade Registration Certificate issued for the period of f»%ﬂm/ﬁ&ﬂ&ﬁgj%ﬁéfﬁw

tozf’&-‘dwga:?-?/%ézw ..................................................................................
anie o

Proprietor / Partner / Director)

Gram Sansad / Part No. : &2’«?}/3%’
Full Address : ... . 104%......... (e L0 L4k ra/pizé?ﬁ’wf’hﬁ ......

Description of Trade : &%%«%ﬁrym/«r}% ..... .l B A5 Sop

The Gram Panchayat acknowledges a sum of Rs. ... /2SO, S

The grant of this certificate shall not absolve the applicant from the requirement of procuring all
the statutory clearances to be obtajned from the appropriate authority before actual commencement of
the trade.

If any violation / default is noted later, the certificate shall be liable to be cancelled and the trade/

business shall be closed down with immediate effect.
N Ao -

--------------------------------------------------

Pradhan
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3 : "FORM II"
e Sen Rule 50(2))

g CERTIFICATE OF REGISTRATION /6%
Sittong I Gram Panchay{;. %
‘a
g ’ /' = " - ;f. |
o of Panchayat Samiti '\, (\ ,..‘._f‘.’. Y AN G . i £ 1 o e’ o R \&) /
Name of Panchayat Sar ’t B¢ : LN r/ 3 \ .......

Name of District :...24. #2427 C. ,,/:,“ g TP Lty e o
: 2 P

o ih - f:_? ) “;;—é., //-'d f-)/:/ ,_/?7 0"7 (‘ Da{a /.7/_} ‘f/gé

o B - | . . \
Ragistration No. .72, ‘\ (7 e A I BT et 7 i R I .o W RO

S Logmn — n
Trade Registration Certificate Issue No. : . /1(/(,/ s 7‘7/,/7"71?952&— Dat“///’j(/':)/

..................................

O S/ |
Trade Reaistration Certificate issued for the period of ./ 5“/2"7‘?7/”77//{4”"/%2(?(
') / -3
. B ) < R Y R Wy T R e

(Name of Proprietor / Partner / Director)

G Sansad | PRANO L y/;24’3
Full Address : .. "/&'Vﬁ'f ,/,;r-"/),?f‘?/ / 4’ ,&—(Lad //WA- % / 5 /(-‘ W{'(/w_;-
Descrption of Trade T e ; il s ?g 74/ m /g""’f/{'g‘ pa/?vZap

frem

(1

{in words o
ﬂ:ﬂﬂ/ﬁf sE s STENE fﬂ/-«f \ /8 /ﬂf/g /fe y
VIGE RECRID ND. coovieiisieniansrsasisissssssss s sessssbbitsssssseatssasn st sies .. Dated .. /i/l‘ f/

The grant of this certificate shall not absolve the applicant from the requirement of procuring all
the statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade.

If any viclation / default is noted later, the certificate shall be liable to be cancelled and the trade/
business shall be closed down with rmmed:ate effect.

Executive Assistant / Secretary
Sittong lil Gram Panchayat

ng - Dadeehng i
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AARPEE MINERALS & AGGREGATES
[WE CRUSH WE BUILD]
DEALS IN: STONE AGGREGATES & FLY ASH BRICKS
Off. Add.: Room No. 6, 2nd Floor, R.K, Samiti Building, Panltanki Mare, Sevoke Road, Siliguri-734001
715222 (W.B.)

Off. Add.: Main Road, Traffic More, Oodlabari, Dist, lalpaigurl
Off. Add.: Sevoke Bazar, P.O. - Kalljhora, P.S. - Sevoke Bazar, Dist, Darjeeling - 734008 (W.B.)

Date 31.032022

To,
The Pradhan
Sittong-ITl, Gram Panchayat

Kurseong, Dagjeeling

Sub : NOC for sctup and operating Stone crusher unit at Railway land, near Bridge no. 52, Sevoke Bazar for

'cen Sevok (o Ran kkim).

Supp! r Construction of Tunnel be

Respected Sir,
As you are aware that Government of India has brought up a time bound project of railway line construction {

between Sevok to Rango (Sikkim), # stone crusher unit is urgently required to be setup at Railway land. near
Bndge no. 52, downstream 375 mts, Sevoke Bazar for uninterrupted supply of material for tunnel construction We

have been authonzed to setup und operate a Stone Crusher unit at the said place for supply of matenial exclusively
to smd raillway project. The said Stone crushing unit will operate only for a limited period of time until the mmmel

construction project 1s complete
“No Objection Certificate” for setup of said Stone Crushing Umnit ar

In this regard, we request you to provide your
cooperation will contribute to this historic project and the same 1s

the earliest possible. Your early response and
hughly solicited.

Enclosed: Local Villagers NOC
Ianking You

Yours faithful ly
For Aarpee Minerals & Appregates

(Partner)

———

rpeeminera Iéﬁggggeﬁges@gl Fﬁ‘i m
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-, SEVOKE GRAM SAMAJ SEWA SAMITY
’-{': “:’-"‘f‘;}" L Regisiration rxl_r:?._:é/'ltf.'?l??o, DI, 21st May 2012 ]
5 2 ek_ ..‘1 y DO KA IIINORR, nTS'T'.UHR]'?:TT":TT'”-: (W.Ik.)

3 STD.22™)

To
The District Magistraie

Danechng.-734101

Appeal toward granting No objection certificate for lstablishment and installation of stone crusher plant.

Respected Sir,

We the members of Sevoke Gram Samaj Scewa Samiti, P.O. Kalijhora, Dist. Darjeeling, West Bengal, do hereby request

and apprise you that railway track construction is under progress currently from Sevoke Bazar connecting to
Rangpo,Sikkim, i the said project, we the above socicty/samiti and one AARPEE Mineral and Aggregate Company have

been allotted all the work of supply and supervision of sand and stone crusher plant.

Henee, we the sbove society. end the above AARPEE Mineral and Aggregate Company Shall work jointly and we most
humbly request you to kindly grant the necessary permission in the name of AARPEE Mineral and Aggregate Company, so

as to install and establish the stone crusher plant in the demarcated: area.

For and on behalf of the society we hereby request and apprise you that there are around 5000 villagers in our village, out
of which around 4000 villagers are completely unemployed. We'do not have any farmers or cultivators in our village as our
erea is lecated in between river and forest area, located around 17 KM from Siliguri. So as to sustain their families some of
the villagers have even begun to resort towards unfair means and is taking law into their hands by getting mvolved in

several unlawful activities out of compulsion. We also do not have any factories nor any source of livelihood, hence it is
exwemely difficult to sustain with our family and make our ends meet in these trying times.

Hence, in view of the ebove backdrops, we hereby request you to grant the necessary permission to establish the stone
crusher plant. We have also learnt that a flyover bridge is being constructed in our area so as to connect to Dooars, and in

such a scenario, we the villagers of Sevoke would be exposed to further unanticipated problems in the future.

In view of the above, it is most respectfully submitted that the issue of unemployment in our village may be taken in to
considerztion and necessary permission to establish a stone crusher plant may be accorded for the overall interest and
benefit of villegers and for the same , we the villagers have no objection towards establishment of stone crusher plant

Thanking You
/ e A
President / Secretary .
Shardhanjali Youth Sangha M Yours Sincerely
Sevok Bazar d e

Spveke Gram Samai New iy
Sevoke Gram Samgj Sewa Samiti

dent
Sevoke Bazar JFMC
Sevoke, North Range
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Gowt. of West Bengal
Office Of The Sub-Divisional Officer : Kurseong
General Section.(Mining)

. i
. I“I"\-' - ==t T

= _‘ﬂi.‘“xl ke
Memo. No._$ 3_/Gen(Min.)22 aly *) Date: 39-¢ . 2042
o o I
_~ AARPEE MINERALS & AGGREGATES Gy - q’*?-‘
Rp Mansion, Oodiabari P Y 4

Dist: Jalpaiguri-735222

Subject: Consent to Establish {CTE) of New Stone Crusher at Sevoke Ran P.S- Kurseong, Dist. Darjeelin

regarding
Ref: Your Petition dated 26/08/2022 along with enclosures;

Your Petition above has been scrutinised by this Office along with following documents:
' DPRon 26/08/2022.

Certificate for change of character of land from HNJA o MA of Put No- ....-.... Khatian No.- ..
Sevoke Forest, P.S.- Kurseong ; Dist.. Darjesiing.

e, JL No- 02, Mouza

L]

3. Receiplof Khaianaupto : N/A

4, General Power of Attorney (if applicable): xx
5. Partnership Deed (if applicable) between applicant and other proprietors of Mfs ITD Cementation India Lid and Four Otners.
Enquiry Report of BLALRO/BDO/any other compelent authority © Yes, vide Memo No. 1080/Estt. | dated ; 21/09/2022

7 Challan of Rs.138802/- paid through PNB against WBFCB A/C. No.- 1086050101684
Assessment Statement showing Project Cost of Rs...8,70,64000/- as ratified by LD NOTARY GOVT.OF INDIA SILIGURLDARJEELING |

Other refevant documents, efc., showing the need of your Company and necessary clearance from refaied authorilies, as required,

In responss to the application for Consent fo Establish (NOC), as referred to above, this is to inform that this Office has no objection as such to clear for
the Consent To Establish (NOC} to the proposed Stone Crasher Plant at Sevake. on .....2.00.... Acre of Land in Plot No. ....NiL., JL No- ... 02..cc.c..,
Khatian No.-..NIL............... - 3$ approved for use on conversion, Subject fo fulfitment of the following conditions:

The Structures, Instafistions, Utility & Faciity components must be as per standard environment & health norms and must not create hazards fo the
lives around including fiora & fauna — which has to be ratified by the West Bengal Poliution Control Board after the structures and installations are
placed on ground before production; ;

2. The quality of sewage and trade effuent to be discharged from your factory shall satisfy the permissible imits as prescribed in IS 2490 (Pt. |) of 1974,
and / or its subsequent amendment and Environment (Protection) Rules 1986 - which has duly to be certified by the WB PCB/ any Third Party Agency

recogn:zed by WBPCB within 30 days of initiation of production, falling which this provisional clearance may be withdrawn;

3. Sultable measures to treat your efluent shall be adopted by you during establishment cf the unit in order to reduce the polfution load so that the quality
of the effluent satisfies the standards mentioned above;

4. You shall have 1o apply lo the Govemment for its consent to operats and dischargs of sewage and rade effiuent according to the provisions of the
Water (Prevention & Control of Polluion) Act 1874. No sewaga or trade effiuent shall be discharged by you to nature without prior consent of Wes!

Bengal Polluion Control Board;
All emission from your Factory shall conform 1o the standards as laid down by WB PCB,

o
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6. No emission shall ba permitted without prior approval of WB PCB and you shal apply 1o the Government for s eonsent 1o operate and atmospheric

emisskn as por provision of the Alr (Prevention of Pollution) Act, 1681,
No Industrial plant, fumace, flves, chimneys, control equipment, oté. shall ba constructed / reconstructed. erected | t-erociod withoul prior approval of

WB PCB;

8 You shall have to ensum following additional installation of (i) your own matallad roads Inside the premises for praventing dust accumutation into air, ()
conetruction of wind hreaking walls tor preventing dust flow down air, (i) dust containment cum suppression system fet the oquipments, (iv) eraction of
groan walls plang the perphary, (v) continuous sprinkling af source of dusting and reqular cleaning & wetling of the ground within the premises, (vi)
space for sefe dumping of end waste and means for hazard-free disposal of the same, (vil) have to ensuro susgum parficulate matter measured
betwoen 3 to 10 metres from any process equipment of your Unit which shall not excead 600 pg/M? - to bo certifind by a speclalist house / agency

within 30 days from slan of production;
You wil have to aval necessary clearance for use of public roads and installation efc. from concemed local authorities having authordty ;

b}

10. You will have to ensure non-causing of nulsance to private partis In course of your construction, production, transportation, efc;

11.  You shall comply with the following without fail :
Each & every staff and workers of the Factory must have to be provided with adequate safety equipments & measures for protecting them

0
from the dust particles and industrial waste - as per PCB norms; :
] Acts and Rules, as applicable fo employees and workers, on Payment of Wages, Gratuity etc. and HR issues, necessary Insurance

coverage from damage to public Iife — must have to be followed; .
(i) Extraction of RBM as raw materials will be quided by the existing Act & Rules of the State for which due permission will have 1o be secured,
()

Rules relatad fo payment of Taxes, etc. lo the Govt. authorities and Local Bodies will have to be compied with;

] Environment (Protection) Act & Rules, 1986 will have to be complied with;
(i Hazardous Wastes (Management & Handiing) Rules, 1989 and Amendad Rules 2000;
{i) Manufacture, Storage & Import of Hazardous Chemicals Rules, 1383 & Amended Rules, 2000;
(iv) The Public Liabllity Insurance Rules, 1998 & Amended Rules 1893,
v Biomedical Wastes (Management & Handling) Rules 1898 and Amended Rules 2000, if applicable;
(vi) QOzone Depleting Substances {Regulation & Controf) Rutes 2000, if applicable.
You will have to abide by any other stipulations as may be prescribed by any authorised body / Government Departments.

v
On Installztion of Plants & Tools, you may please approach for getting CTO clearance along with following:

1. Applcation in proper Format adduced with necessary supporting documents;
Desiz-ztion as to abiding by the clauses stated above in an NJ Stamp of Rs.100/= with acceptance of provision that falure to comoly will attract penal

s

meaasures,
Clearance Renort on observation of spedial protective measures for safeguarding Environmental issues as referred to at Points 1,2, 4, & 8;

¢ Fees to be pad to SDO Kurseong vide TR 7/PNB Challan lo the tune of Rs . 26,000 per year or as revised by the WB PCB and other Gowt
Departments from time fo time. '

00N Signature of -
Competent Authority

o polll,. . '
Memo. No._S 5 (7)1 CTE/R022 Date: 2q /4 /2022
Copy forwarced for information and necessary ection to:

1. District Magistrate Darjesfing.
District Land & Land Reforms Officer, Darjeeling
Block Development Officer Kurseong.
Executive Engineer, Teesta Canal Investigation Division, Assam Marh, Jalpaiguri;
Executive Engineet, WB PCB, Paribahan Nagar, Sifigud, Darjeeling; 3
Sub Divisional Officer (I&W),Kurseang ;
Block Land & Land Reforms Officer, Kurseong.
Signature of

Competent Authority

M

oL .

N wr

- 8

———
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Orange Category

Government of West Bengal
Oice of the Sub-Divisional Olficer
Kurscong
FFax No, 0354-2344448(0)/2344444
M c-mail :sdokurseong@gnnail.com

Date :22.12.2022

Consent to Opcrate

Under Section 25 & 26 of the Water (Prevention and control of Pollution) Act, 1974 and Section 21 of the Air
(Prevention and control of Pollution) Act, 1981 and WBPCB Notification No. 1542-4A-6/2015 d.01.06.2015

Under the provisions of Scction 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974, as
amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as amended, and Rules and
Orders made there under, this Office hereby grants a formal CONSENT TO OPERATE (CTO) to AARPEE
MINERALS & AGGREGATES New Stone Crusher Unit at Sevoke on an area of 1.97acre n JL No.:02, Mouza:
Sevoke Forest Dist.: Darjecling. The same Operation of the Unit is initially valid till the completion of the
IRCON Project (BG Line tunnel Projeet form Sevoke to Rangpoo) subject to a maximum of 5 (Five) years.

The same CTO is issued conditionally by restricting the discharge of liquid effluent and gaseous elfluent
from the premises / land of the industrial unit, in accordance with the Terms & Conditions mentoned w the
Annexure to this consent letter. Provided that on any day at any instance the quantity and quality ol hqud
discharge and gascous emission shall not exceed the permissible limit as specified in the Table T & 11 of this
consent letter and in the Environmental (Protection) Act, 1986.

Breach of the conditions and / or failure to comply with the directions as set out in the Annexure shall
render the applicant liable for prosecution under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981.

This Office reserves the right to revoke, withdraw or make any reasonable variation / ct;zgﬁngc / alter the
conditions of this consent letter, ’ ; b@

ol
P Sub mml Officer

v 5o oo Runseong
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ANNEXURE,

Consent to Aarpee munerals & Aggregates for s unit at Sevoke (Railway Land), LR Plot Nos.: NIL, LR
Khatian No. NIL of JL. No.:02, Mouza: Sevoke Forest, Dist.: Darjeeling

Conditions:
This Consent is valid for the manufacture of:- S e ey
SI._ | Major 1‘;‘_‘_‘*‘_‘_‘.‘!-_‘_Q'i?rlj‘i'."i;‘_"m‘-!:-I_: T Quantity manufactured permonth |
(01 | Stone Chips 75000 metric Ton / month L I

LM, = = _ e _ :
9 The Applicant shall remain responsible for quantity and quality of liquid eMuent and air emissions.

2 Daih discharge of industrial liquid effluent shall not exceed NllK[

4. Daily discharge of domestic liquid effluent shall not exceed .ovienne. INIL....oocsenivisiismisitiog KL

5. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed woeenns NEL.ccososs KL

6. The Applicant shall discharge liquid elMuent to .. |\ £ D, (Place of discharge) through
....... N.A...cooereenreeennes DNOS. outlets/outfalls.

7. To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shall have 1o
inform the Board and obtain prior permission of the Board in this clTect.

8. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic iquid
waste (sewage, sullage and liquid eflluent generated from canteen), and operate and maintain the same
continuously so that the quantity of final eflluent conformns to the Standard as given in Table-1 to this CT'O.

Table- 1

' Outlet | Nature of | Parameters _ Standard —[ Frequency of
' No. | efliuent | efMuent
L | - | sampling g
| = | pH Between : 6-9 _] _______ Ak
| P Total suspended Solids Not to exceed: 50 mg/l /
: / Biochemical Oxygen Demand(@day at | Not to exceed: 50 mg/l _ /

27°C)

Chemical Oxygen Demand Not to exceed : 250 mg/l ”
I Oil & Grease Not to exceed : 10 mg/l |

9. The UNIT [alls in the Orange Category of the Water (Prevention and Control of Pollution) Cess Act, 1977
and Rules made there under and the Applicant shall comply with the provisions of the said Act and Rules made
there under.,

10. Daily water consumption for the following purposes should not exceed:-

» Industrial cooling, spraying in mine pits and boiler leed water —  /day
(Water used for gardening should be included in this category ol use)
* Domestic purpose — NIL

*  Processing whereby water gets polluted and the pollutants are casily biodegradable _ NIL
Processing whereby water gets polluted and the pollutants
are not casily biodegradable - NI

Ihe authority operating the Unit shall regularly subunt 1o the board the Retnns ol Water Conswimpnion i the
prescnbed form and pay the Cess as specified under Secuon 3 of the swd Act
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11. The Applicant shall install suitable device for measuring the volu
as 1nentioned above giving correct result to the satislaction of the State DBoard.

19. All the stacks connected to various sotrees of emissions must be desi
etc., and this must be panted / displayed to facilitate identilication,

13. The Applicant shall install comprehensive control system consis
wananted with reference 1o gencration ol air emissions

achieve the level of pollutants to (he standard as given in Table-11 helow.

g1y R ———
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trage : 3 O1 2

me of water consumed for dilferent purposes
gnated by numbers such as S-1, $-2, §-3,

ling ol pollution control cquipment as it
and operate and maintain the same continuously so as to

Stack | Stack | Stack Volume | Velocity | Concentration of parameters not to exceed Frequency |
No. | heght | attached Nmd/hr | of  gas of - ;
' from | to{sources cmission [ §PM CcO ] emission
{ -~ :
| G, |and (mg/Nm3) | @6 v/¥) sampling 1
(in control m/sec
mts) | system, il e 4\
any) - P
S-l /‘

——

/

e |

\1%_
|

14. The Applicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladders
platform, etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and

use by the State Board’s stafl as well as State Board's authorised agencies.
_15. The Applicant shall observe the following fuel consumption pattemn :-

i.
1

e T -~ : - - D e {
'SLNo. | Type of Tuel | Quantity consumed per day Fuel burning operation where the uel is usedl |

| 01 | i

—

| 02 ' /

03 ——

| Of ..-—-"""'-—H-—_ :

s’ |
16. The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as speaticd |
below : '

i o _1}’]‘)1: U{ wasle Qua.nuly —W x TrC:mm;ut f}i;pos_‘li = '::
Waste from process NIL NIL NiL —--n—ﬁl |
Waste from liquid cffluent treatment NIL NIL NIL :
\ﬂ’;’mc from Air Pollution Control Units NIL NIL NIL :_
Rejected materials/Scrap NIL NIL NI 7 i\

17. ics all (s i . .
The Applicant shall take adequate measures for control of noise levels from its own sources within the

premises within the limit given below ¢

Time L | - l amit Hi_ll—ﬁ(:\}l.ul_ =
| Day Time(06a.m. to 09p.n.) D
| Night Tine(09p.m. to 06a.m.) --—_-u__j’_U_ _. _ |

’1_8. The A{J;)l[{ca:}ltlshailat all imes ma.mtain good house-keeping, proper working order, and operaie efiiciently
or control of po ution from all sources s0 as not to cause nuisance to suwrrounding areas/inhabitants and 1o

achieve compliance with the terms and conditions ol the consent.
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r the green coverage / plantation.
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16. The Applicant shall bring about at least 33% of the available open land unde

90. The Applicant shall provide for an allernate clectric power source aufficient to operate all pollution control
facilities installed by the Applicant to maintain compliance with the terme and conditions of the consent. In

absence of such an allernate clectiic power source, the Applicant shall stop, reduce or otherwise control
arding pollution level.

production to abide by the terms and conditions of the Consent reg

91. The Applicant shall mstall a separate ¢ncrgy meter showmg the consumption ob energy for nperabon of

pollpuon control devices

achvity are controlled so as to maintam clean and

2 The Apphicant shall ensure that fugtive ennssions from the
wle environment in and around the factory premises.
|

al and domestic liquid waste. Storm-water

93. The Applicant shall provide drainage system for conveying industri
1 and domestic liquid waste.

drain shall be kept separate from the drainage systein mcant for industria

94. The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control

svstem.

95. The Applicant shall get the samples of hazardous wastes/leachates analysed at least once in a month from the
laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform to the limits

«ipulated. Test reports shall be sent to the Board.

96. The Applicant shall provide adequate and safe facility for collection of air, wastewater and solid waste samples
by the State Board's stafl as well as State Board'’s authorised agencies.

The Applicant shall submit 1o the State Board by the 30th September of every year the Envirommnenta

Q=
Statement Report for the financial year ending 31st March of the current year in the presernbed lormitForm-Vo s
required under the provisions of rule 14 of the Environment(Protection)|Second Amendment] Rules, 1992,

98, The Applicant shall allow the Officers of the State Board to enter into the applicant’s premuses at any

reasonable time to inspect the pollution control systems as well as monitoring and measuring devices n

connection with prevention & control of pollution.

29. I'ne Applicant shall maintain an Inspection Book in the factory premises which shall be made avalable 0
Officers & employees of the State Board for inspection, review and to write down any direction or observaton s

i« deemed necessary during the inspection from time to time.

30. The Applicant shall furnish to the State Board all information in respect of quality, quantity, rate of discharge,

place of discharge of liquid effluent and air emissions.

3'-_ [he Applicant shall maintain adequate number of qualified and trained personnel among his stafl for proper
maintenance and operation of the effluent treatment and/or emission control devices and for overall environment

management of the indusuy.

32. The Applicant shall have 1o make registration for the use of groundwater, il any, with Cenval Ground Watey

Authonty.

664
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or apprehension of

(" quality as well as quantily as
re owing 1o accident or other
e o pn'vunl

Board immediately ol ay occurrence
§ i exeess o
y/receiving system or (o atmosphe
The Applicant <hall (i) take all steps aclequa
or pollutants and 1o limit their consequences [0 persons
e with the information, (ranng ane eqpupment
lease ol porsaonons, HOXIOUs Or

33. The Applic:}m shall intimate to the State
occurrence of discharge of any poisonous, novious or pollutant
mentioned earlicr to any receiving water bod
unforeseen incident / event including natural disaster.
uch accdental discharge / relense ol poisonous, NOXIONS
and the environment (i) prowade to the persons working on the s
includmg anidotes nsure then elety and mtgaie the

nollutants (© the environment

aceidental re

|‘.f.'l‘l'k‘if‘1'\ N C
14 The Applcant <hall make an apphcaton 1o the State Board i the prcscrilml form for renewal of the consent
at least 60(sixty) davs before the date of expiry of this Consent.

in the existing manufacturing process

modi[imli(m/cxpansion
| of the Board.

y allernation/
1 without prior approva

all not make an
| syster

a¢ the pollution contro
yrage and Import of

35. The Apphcant sh

sment as well
Manufacturc, Ste

s laid down in the
Handling Rules, 1989.

and equif
ent &

36. The Applicant <hall comply with the conditions 2
hazardous Chemicals Rules, 1080 and Hazardous Wastes (Managen

ployees & workers.

Additional Conditions
| Using of dusl protecting Mask is must for all plant cm
9 Sprinkling at breaking point is must for arresting dust particles.
3 Ercction of green protcction walls by plantation is must. _ -
4. Necessary Insurance coverage © be ensured for personnel cn_gngcd (o machines breaking gravels.
5. Permission from authority for cxtraction of stone & bould'crs is must.
6. Road in usc is to be adequately watered twice in the morning and afternoon- -
= Breakage and Dust particles must not be disposed oflin the course of River or by, the ,.:trl-- o aver 1©
arrest inflow of the same O river and channels oy I
\\ s
Sub Divisional Officer
Kurscong
TM Date :22.12‘20‘_"_’
Memo. N [ 8)/GenMEM)/2022 ue
Copy lorwal ded for mlommﬂbn and necessary action to:
| Distnd Maglsmuc,Daijclmg. .
2. Distnct Land & Land Reforms Ollicer, Dsalet,:cl )lflg.'
= ' -Division.
3. Sub Divisional Officer (1&W), ub-Ll "
4, Block Development Oflicer, ﬂ' ng DcVCl(:‘i;l"cm Block, Kurseons:
5. Blodk Land & Land Relonns r, Bu ) B
6. Executive Lognecr, River & Ways DWCJOI’{"”"" Kurse( l}b ith a request o plegse cause @ visil
7‘ [xecutive Engneer B3 PCB, Paribahan Nagal Siligur, arjechng g enty/ =
of B . e’ p t further action for pmlccllun ot g/ x A _
(o the Project Gite at Sevoke and sugses ) \_f&d b oo,
8. Office Copy ' =
Sub Divis jonml-Ofcer
Kurscons
S Kursean
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ihis Memorandum of Understanding (hereinafter refer to as MOU) is made on thc.....gs.
day of....., J-Ml‘}/ .- 2022 by and between:

1. The Ministry of Railways represented by Sr. Divisional Engineer/Co-Ord./APDJ Division, N.F.
{Rai[way (hereinafier refer to as MoR)

AND

2. The IRCON International Ltd. represented acting through GM/PH / Sivok I, through it’s Project
Office at Block “C’, 2™ floor, P.C. Mittal Bus Stand, Po. Sivok Road, Ps, Bhaktinagar Dist.
Darjeeling, Pin. 734001 (West Bengal) hereinafter referred to “IRCON” as licensee.

The expressions" MoR" and "IRCON " shall wherever the context admits, mean and include their

respective successor-in-interest and permitted assigns and shall hereafter be individually referred -

1o as "Panty” and collectively referred to as "Parties". WHEREAS, this MOU is signed between o

Ministry of Railways and IRCON International Ltd, or through its Public Sector -

Undentakings(PSUs) nominated by it. The Licensor and the licensee at entered into a license/lease”

agreement datcd..zsg.?:.:r [1)8V9% £2022.(Agreement No. wherein the licensee has agreed to

install stone crusher under licen$tng in favour of IRCON International Lid. For 05 years and the

1J:icensor has agreed to provide the Land for installation of stone crusher at Sivok. The licensor is

Owner of the Land as described in the plan here under (the "Site") and now desires to license the

site 10 the licensee and the licensee desires to take on license from licensor, the site for the purpose

or lhej_{tsmﬂauog_ of stone crusher, AND WHEREAS, the Parties are keen to develop to create an

9"‘.5’1’{50‘5 framework. for achicving synergies, NOW, THEREFORE, in consideration of the
/-jﬁg@jﬁ_?g‘prcmifst.’§.}ﬁc Parties hereby have agreed upon the following Board principles:

i . 3 - b ol . e g =, - 3 . .
/ jJ)éIKCQN lull?}'llsttlnpuj J.td has identified the site for mstallation of stone crusher near Magor
f :Bflcigs;;:\!_g,j_iifu\ﬂ!c premises of Railway Land.
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falls under the District of Darjecling in between Railway Km. 28/0-5 between SIVOK-
BAGRAKOT Railway Stations of Alipurduar Division. |

Applicant To give vacant possession of land within a month Of termination: On termination of
this Agreement, the applicant shall remove their materials from the land of the Railway
Administration and give vacant possession of the same to the Railway Administration within one
month. Provided that if the Applicant fils to remove their materials from the land of the Railway
Administration within the time specified by the Railway Administration, the same shall be
removed by the Railway Administration and the cost of such removal be realised from the
Applicant cither from their deposits or by salc of the Applicant's owned property within such land
by Railway Administration any other means. Right To Charge Interest On Money Due Hereunder
To The Railway Administration Not withstanding anything contained in the foregoing Clauses of
this Agreement, the Railway Administration shall have the right to charge and recover from the
Applicant interest at such rates, as may be fixed by the Railway Administration from time to time
on any or all sums payable by the Applicant under the terms thereof, if such sums arc not paid
within one month from the due date and if no such date is fixed, within one month from the date
on which a written demand is made by the Railway Administration. 5. 31 Exercise of Powers
Subject as otherwise provided in this agreement, all notices to be given on behalf of the President

of India and all other actions to be taken on his behalf may be given or taken on his behalf by the

Reailway Administration; the agreement signing authority or his authorized representative.
Alteration ¥ Variation of the Agreement: Except as hereby provided any verbal or written
agreement or abandoning varying or supplementing this Agreement or any of the terms hercof
shall be deemed conditional and shall not be binding on the Railway administration unless and
until the same is endorsed on this agreement or incorporated in a formal instrument and signed by
the parties hereto and till then the Railway administration shall have the right to repudiatc such
arrangement.

Arbitration:

In the event of any dispute or difference of opinion between the parties as to the respective rights
and obligations of the parties hereunder or as to the true intent and meaning of these presents or
any conditions thereof arising such dispute or difference of opinion (except the matters regarding
which the decision has been specifically provided for in this agreement shall be referred to the an
ar'bitral tribunal consisting of at least 3 members to be appdinted by the General Manager
Northeast Frontier Railway for the time being, and his decision shall be final conclusive anci

binding on the parties. For the purpose of this Agreement, the General M 1
} ' anager willm
of the Northeast Frontier Railway Administration. .. s tie head

In case of dispute with any enterprise of Govt. of India, the arbitration proceeding shall be as per

the extant rules in force for settlement of disputes amongst the two government organizations, as

circulated by the competent authority in this regard.

Ifo i i

. ar:}e ;}r;. .rtnrorc of the a'rbltra'tors appointed by the General Manager resigns from his appointment

e :h ca;c}nr or vacates his office, or is unable or unwilling to act so far any reason whatsoever
1 eneral Manager will have the power to appoint a new arbitrator to act in his place.

Such arbi i i
uch arbitral tribunal shall be entitled to proceed with the reference from the previous arbitrator.

P itrati i
lace of arbitration procecding shall be the Zonal Railway Headquarter or at a place where the

agreement has been signed.
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arties N. F. Railway and IRCON

The arbitral tribunal may from time to time, with the consent of p
Cost of Execution of

to these presents enlarge time for making and publishing the award.
Agreement: All expenses in drmwving up the Agreement and the cost of stamping and registration

shall be bomne by the Applicant. Any charges, if levied for collection of registered agreement, shall
also be borne by the Applicant. Scope: This MoU provides a flexible, overarching frame work
under which both parties may collaborate and cooperate for the installation of Stone Crusher. Both

IRCON International Ltd. at its discretion, in consultation with the other party can utilize the
expertise of other agencies under their control in implementing the projects and free to sign any
agreement’/Memorandum of Understanding with such agencies, however, any duties and liabilities

arising from such agreements/understanding shall be solely the responsibility of such agencies.
This MoU shall be without prejudice to any other MoU entered in to between "[RCON™ and "MoR"

earlier and shall not in any way affect any other understanding as may be necessary for any other
project. This MoU shall remain in force till both Partics with mutual consent decide otherwise or
amend this MoU, as may be considered necessary to ensure smooth and efficient execution of the

projects.

Land: The Railway land required for Installation of Stonc Crusher shall be licensed to the
Applicant for 5 years. Agreement in force From: The agreement shall be deemed to have come
into force on and from...... SRy ETes

Consulation: "IRCON" and "MoR" will consult with cach other, whenever it may be appropriate
and necessary, on the matters covered by this Memorandum and will use their best endeavors to
ensure that employee and other staft of both the organizations cooperate in good faith with one
anather. Both Parties should apprise/Keep each other informed on project related matters. If any
issue or dispute arise between IRCON and Indian Railways, they will use their best endeavors to

resolve the dispute promptly and amicably. .
IN WITNESS whereof, the PARTIES through their duly4itherized representative here executed
this MOU as of Ihe’ﬂnd place forth above. e )

Mzﬂﬂ’

Sr. DEN/Co-ord/APDJ/NFR

qu 'fmd on beh-a]f of the For and on behalf of the
Ministry of Rgfways; -=nrrr wu=rm) IRCON International LTD
S, Di\ﬂsional Engineer {Co-C..1y
_ To Hlo THE HHTGTZT Ao _
WITNESS N.F Rzilway Alipurd::ar Jn WITNESS
L (’7}_5')")/4; by 1
sy 3 (::"‘"P"{ - ;
D HEeT Evitfrac- 3 M/t

Chinew)  Be e vemd) sy o
Divisional E‘ngineer-t?f

% Rly., Apurduar Jn. gl Vil
A

:
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nding (hereinafter refer to as

day of.... A M 2022

This Memorandum of Under?ta
MOU) is made on the..... 202 .
by'and between:

1. The IRCON International Ltd. represented by GM/PH / Sivok —
l, through its Project Office at Block ‘C’, 2™ floor, P.C. Mittal Bus
Stand, P.O. Sivoke Road, P.S. Bhaktinagar Dist. Darjeeling,
Pifl.734001 (West Bengal) (hereinafter refer to as IRCON)

AND

2.1Executing agency No. 1: M/s ITD Cementation India Limited
represented acting through PD/ ITDCIL, through its Project Office
at H/O Mrs. Bindu Chhetri Thapa, Near Forest Range Office,
Kalijhora Bazar, PO - Kalijhora, Dist. Darjeeling, West Bengal,
Pir- 724008, hereinafter referred to “ITDCIL" as Joint licensee.

2.2 Executing agency No. 2: M/s Gammon Engineers and
ntractors Private Limited represented acting through PM/
CPL, through its Project Office at B1, First Floor, Green
ven Apartment, C/O Rabin Agarwal Varsha Garg, Jyoti
ar, Sevoke Road, Siliguri, Dist. Darjeeling, West Bengal, Pin-
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73-?001, hereinafter refe;rqd to “GECPL" as Joint licensee.
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2.3 Executing agency No. 3: M/s Patel Engineering Limited
represented acting through PM/ Patel Engineering Limited,
through its Project Office at C/o Mrs Kousila Pradhan, Teesta
Deogram, Teesta Bazar, P.O- Teesta Bridge, Dist. Darjeeling,
West Bengal, Pin- 734312, hereinafter referred to “Patel
Engineering Limited” as Joint licensee.

2.4 Executing agency No. 4: M/s APCO Infratech Private Limited
represented acting through PM/ APCO, through its Project Office
at APCO House, B-9, Vibhuti Khand, Gomti Nagar, Lucknow-
226010 hereinafter referred to “APCQO" as Joint licensee.

2.5 Executing agency No. 5: M/s CS Dharojia JV represented
acting through PM/ CS Dharojia JV, through its Project Office at
SukhiaKhola,Rangpo Forest, Dist: Kalimpong, West Bengal-

734315, hereinafter referred to “CS Dharojia JV' as Joint
licensee.

The expressions"” IRCON" and "Executing Agencies" shall
wherever the context admits, mean and include their respective
successor-in-interest and permitted assigns and shall hereafter be
individually referred to as "Party" and collectively referred to as
"Parties". WHEREAS, this MOU is signed between IRCON and
Executing Agencies. The Licensor and the licensee entered into a
license/lease agreement dated 20 August 2022. (Agreement No.
IQCON/zauqNFRSRRP]Cﬁ’épB%VhEFEIn the licensee has agreed to install
stbne crusher fomtly ungp'L licensing in favour of Executing
Agencies for 05 years or till the completion of Sivok Rangpo New
BG Rail Line Project (whichever is earlier) and the licensor has
agreed to provide the Land for installation of Stone Crusher at

under (the "Site") and now desires to license the site to the
see and the licensee desires to take on license from licensor,

w site for the purpose for the installation of Stone Crusher
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jointly. AND WHEREAS, the Parties are keen to develop to create
an enabling framework for achieving synergies. NOW,
THEREFORE, in consideration of the foregoing premises, the
Parties hereby have agreed upon the following Board principles:

TheExecuting agencies has identified the site for installation of
stone crusher near Major Bridge No.52 in the premises of Railway
Land falls under the District of Darjeeling in between Railway Km.
28/0-5 between SIVOK- BAGRAKOT Railway Stations of
Alipurduar Division.

Applicant To give vacant possession of land within a month of
termination: On termination of this Agreement, the applicant shall
remove their materials from the land of the IRCON/Railway
Administration and give vacant possession of the same to the
IRCON/Railway Administration within one month. Provided that if
the Applicant fails to remove their materials from the land of the
IRCON/Railway Administration within the time specified by the
IRCON/Railway Administration, the same shall be removed by the
IRCON/Railway Administration and the cost of such removal be
realised from the Applicant either from their deposits or by sale of
the Applicant's owned property within such land by
IRCON/Railway Administration any other means. Right To Charge
Interest on Money Due Hereunder to The [RCON/Railway
Administration Notwithstanding anything contained in the
foregoing Clauses of this Agreement, the IRCON/Railway
Administration shall have the right to charge and recover from the
Applicant interest at such rates, as may be fixed by the

IRCON/Railway Administration from time to time on any or all

,.. & Jms payable by the Applicant under the terms thereof, if such
AN s are not paid within one month from the due date and if no

date is fixed, within one month from the date on which a
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Exercise of Powers Subject as otherwise provided in this
agreement, all notices to be given on behalf of the CMD/IRCON
and all other actions to be taken on his behalf may be given or
taken on his behalf by the IRCON/Railway Administration: the
agreement signing authority or his authorized representative.
Alteration / Variation of the Agreement: Except as hereby
provided any verbal or written agreement or abandoning varying
or supplementing this Agreement or any of the terms hereof shall
be deemed conditional and shall not be binding on the
) IRCON/Railway administration unless and until the same is
endorsed on this agreement or incorporated in a formal
instrument and signed by the parties hereto and till then the

IRCON/Railway administration shall have the right to repudiate
such arrangement.

Arbitration:

(@) In the event of any dispute or difference of opinion between
the parties as to the respective rights and obligations of the
parties hereunder or as to the true intent and meaning of these
presents or any conditions thereof arising such dispute or
difference of opinion (except the matters regarding which the
> decision has been specifically provided for in this agreement shall
be referred to the an arbitral tribunal consisting of at least 3
members to be appointed by the IRCON for the time being, and
his decision shall be final conclusive and binding on the parties.

For the purpose of this Agreement, the CMD/IRCON will mean
the head of the IRCON. .
-j-.. "E: In case of dispute with any of the executing agencies, the
[ieon 13 Aitration proceeding shall be as per the extant rules in force for
ement of disputes amongst the two organizations, as

73" irculated by the competent authority in this regard.

o
T

672




< RaR v @ a @
@

(c)If one or more of the arbitrators _appointed by the_ IRCON
resigns from his appointment as an arbitrator or vacates his office,
or is unable or unwilling to act so far any reason whatsgever or
dies, the IRCON will have the power to appoint a new arbitrator to
act in his place. Such arbitral tribunal shall be entitled to proceed

with the reference from the previous arbitrator.

(d) Place of arbitration proceeding shall be the I-RCON
Headquarter or at a place where the agreement has been signed.

(e) The arbitral tribunal may from time to time, with the consent of
parties IRCON and the executing agencies to these presents
enlarge time for making and publishing the award. Cost of
Execution of Agreement. All expenses in drawing up the
Agreement and the cost of stamping and registration shall be

borne by the Applicant jointly. Any charges, if levied for collection
of registered agreement, shall also be borne by the Applicant.

Scope: This MoU provides a flexible, overarching framework
under which both parties may collaborate and cooperate for the
installation of Stone Crusher. Both Parties at its discretion, in
consultation with the other party can utilize the expertise of other
agencies under their control in implementing the projects and free
to sign any agreement/Memorandum of Understanding with such
agencies. However, any duties and liabilities arising from such
agreements/understanding shall be solely the responsibility of
such agencies. This MoU shall be without prejudice to any other
MoU entered in to between "Executing agencies” and "IRCON"
rlier and shall not in any way affect any other understanding as
y be necessary for any other project. This MoU shall remain
ce tiH' both Parties with mutual consent decide otherwise or
= 91 nd this MoU, as may be considered necessary to ensure
~smooth and efficient execution of the projects. g
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Land: The Railway land required for Installation of Stone Crusher
shall be licensed to the Applicant for 05 years or till the
completion of Sivok Rangpo New BG Rail Line Project (whichever
is earlier). Agreement in force From: The agreement shall be
deemed to have come into force on and from...20- 0872022

Consulation: "Executing agencies" and "IRCON" will consult
with each other, whenever it may be appropriate and necessary,
on the matters covered by this Memorandum and will use their
best endeavors to ensure that employee and other staff of both
the organizations cooperate in good faith with one another. Both
Parties should apprise/Keep each other informed on project
related matters. If any issue or dispute arise between Executing
agencies and IRCON, they will use their best endeavors to

resolve the dispute promptly and amicably.

IN WITNESS whereof, the PARTIES through their duly authorized
representative here executed this MOU as of the site and place

forth above.

PM/GECPL PM/PECT—" PMAPCO
|
For and on behalf | For and on behalf { For and on For and on For and on For and on |
| of ' of behalf of behalf of behalf of behalf of
," M/s ITD M/s Gammon M/s Patel M/s APCO M/s CS-
M/s IRCON Cemeontation Indla | Englneers and Englineering Ltd. INFRA% CH Dharojla JV
PVT.L

Contractors Pvt.
Ltd.

WW?S: Witness: Wit 3 Witness:
£ N o 1. &'5 (f] L‘"“-] &Eﬁ:\ 1.%
g\ ; 2 ﬁ—%%‘l@ o Pouslewss | 2. YU VA

International Ltd.
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i GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT LAND & LAND REFORMS OFFICER

JALPAIGURI
PHONE NO-03561-230278, FAN-03561-230592, e-mail ID- dllrojal@gmail.com

Dated: @1/ 0712024

No. 101 AMMDLLROJALI2024

As per Standand Environmental Conditions For Sond Miping = No River samd mining be allowed in rainy
veeson® in terms of the Sustainable Sand Management Chndelimes, 2016 ol Ministry ol Enveronment, Forest and Climate
Change (MoEF&CCO).

Upon sneh. all riverbed sand minimg operation shall remain suspended trom 01,.07.2024 under the jurisdiction of
the district due to onsct of Monsoon.

Nevessany commencement order for lifting, loading and transportation of sand from riverbed will be notified in
due course from this end. keeping in view the riny season in the district: MoEF&CC guidelines: the riverbed

replenishment status and the EC conditionalities of each mine,

Furiher. all the respective District Level Task Force are liereby directed to conduct frequent mid programmes at
the various stretegic locations under their respective jurisdiction and alsa submit weekly performance reports on every
Mondmy about such enforcements to the Additional District Magistrate and District Land & Land Reforms Officer.
Jalpaiguri without fail. :

This Ocder shall come into torce with immediate elTect until funther order.

e W o
kS /',\" —taam®
S R
e o~ ."._\E e o
Bistrict Magisteate'® Collector
Jalpaiguri

Memo.No.  10V/1(3S)  MMDLLROUAL2024 Dated: Q| /0372024

Copy forwarded to:-
I. The Principal Secretary: Department of Industry Commerce & Enterprises; Mines Branch; 4 Abanindanath

Tagore Sarani (Camac Street): Kolkata-700 018 for favour of his kind information.

2. The Chairman & Manging Director. WBMDTCIL for fevour of his kind information.
3. The Commissioner of Police. Siliguri Metropolitan Conunissionerate. Siliguri for favour of his kind
information.

4. The Superintendent of Police. Julpaiguri lor lvour of his Kind intormitian.

5-6. The Sub-Divisional OfTicer. Mal/Sadar. Jalpaiguri for informution and twking necessary action.

7-8.The Sub-Divisional Land & Land Reforms Officer, Mal/Sadur. Jalpaiguri for information and taking

necessary action.
9. The Regional Transpon Officer. Jalpaiguri for information and wking necessary action.
10-18. The Block Development ORicer. Rajganj/Sadar/Maynaguri/Dhupguri/Mal/Matell/ Nagrakata

/Kranti/Banarhat for information und taking necessary action.
19-25. The Block Land & Lund Reforms Officer. Rajganj/Sudar/Maynaguri/Dhupguri/Mal/Matelli/ Nagrakata

for informution and taking necessary action.

26-35, The OC/IC. Bhaktinagar/NJP/Rajganj/Sadar/Maynaguri/Dhupguri/Banarhat’Mal/Matelli/Nagrakata for
information and taking necessary action.
=N D
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District Mugistrare& Collector
Jolpaiguri




